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[ ot weq a0 ]

# oy e =gar £ fF e gfar
& wae wfwfaat 7 gfoaat #1303 )
waws ¥ 41 gfeadi a1 g & 0
g1 fge wdg & Wl farg afem
& guE | TH gOMT T HEEd § 94l
G At &1 | wE AT A1 agt g
E'§ - S (Immpu‘on)
ST AT g1 @ F " S o s
FT Tl | T @1 oA ad 7w
& Ad % ¥, ZOE AN g F o
g T | TSEE 99 aF 3R
gaTdi giedt v, @Et 9T @il #ie
TIEHT 4GS | 79 AR 1 AT SAl |
o T KT T g G F ...

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA) : You have
made your point, Mr. Kalp Nath Rai.

St WET ATG qG . FA FIE AUAH-
AT F ) o A g &
Tu fear aY wga # fF oo 4
AT A3 At & fed 4 s
e s ... ( Interruption )

SHRI SUNDER SINGH BHANDARI: Sir,
what is the issue that he has been allowed to
raise ?

THE VICE-CHAIRMAN (SHRI UK.
LAKSHMANA GOWDA) : Please sit down,
Mr. Kalp Nath Rai. | proceed with the
business. Mr. Yogendra Sharma.

DISCUSSION UNDER RULE 176

Report of Commissioner for Scheduled
Castes and Scheduled Tribes for the
year 1973-74—contd.

ot AT et WA ST
o, & frdeT o7 wr @1 v fag &

[RAJYA SABHA]

under Rule 176 80

qee 5 # S w6 aw gfom
ST U7 AR d9S1 § 1« T gEA H
Zredg W% sfear F @ faam Fadidw,
ferm e A s qasi 7§ qeR
o &7 T 77 ¥ 4@ AT 99 @
26 S F W% ° ot formr @ sHH a0%
ZR ATTHT ST WIFE T A8 8 |
TR faar —

"For the Harijans and peasants of Bhojpur
District in Bihar, the border line between peace
and violence is water-thin. It is not surprising,
therefore, that they come to expect terror, rape
and bloodshed as part of their lives.”

T2 ZTeE fIwdT @Y qaT F e
& gug 41 W7 7 A w7 w9t
fe afz 59 790 @ 9@ & g9 9
wed woA & mifow & g g at
WAz IAGT F1 FiE qEg | |

g Wt (of =ewr feg) ST
gaTenst wled, ¥ qu Tg A% @l
qr, afer fom aw & 79 39& §
gaar avg & ¥ ag @awn g g 5
FA%r F1 FE Nfew-2 § w7 g1 ™
qi | A T T gl w98 wiE 94 qn
Fam wmm g @Y A=Y w5 A gAT T
RAGT FT FTE GgH I TAT YT 4

oft vt gwi: g S A HiE
oA AN H IR W |

g WAt (oft =ow feog) A6 @war
Fam ¥ gt ?

st avter st @ T wiE AT @)
T aviq feem & afe ag o & Y 7w
Favid frag wem & 1 @ o fode |
T A FoRd A w8 T
gfear’ & fen & ot g faedt 75
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g o gaw afy =1 aw 3w W L
G AT EEHI A E | FA T A
gfoadt av sow g &, sea=re g €
ar gfem s owwr 37T fm
g & w08 g a@m gama ¢ fa
T A7 & W W Al G 8
ax gfew w1 Fwdr & ! S wOAr
foie &% #ar & -
"The laws in Bhojpur villages are not

executed in the court.”

qEY, W @nl A 9% 97 f&
qEIRT w1 waw g B owifa aw
FT 71T ¥ et & s az foies
qroge F A H 7g 0 8 -

‘Law flows from the barrel of a gun'.

THT 5 grea g1 9@t 9% 6 T wET
gL e ), faf amw w1 oTw @
ST 77 agw € 37 Afawiaa & 9w
gt @1 gfemt & suw s 4
grar fecamar

stawrfag: & & =1 &
@ ar !

oft avrx maf ¢ gw A1 fav @
ae a1 g @ & fr gfowi &1 femn
e #1 grea § gudr famadr faard
q¥ I g1 3g W ama g @
e & qga o g€ AR @F aw W
A A

T F oA § 6T T A
gfeqr’ 3 o & & wAw § fomr @ 0
FawT Y1 & qowaT & far g | e

"The tide turns against the Harijans"

gfewai & fasis g azw g
2 1 F a9 weAmi & 5% §

[8 AUG. 1977]

under Rule 176 82
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A= FET F far
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AR 94 AL FUZ FE I | ITET
TRl w & G fwe § fawen
g1

SHRI BHUPESH GUPTA (West
Bengal) : These are the blood-soaked
clothes, Mr. Charan Singh. This
happened under the Chief Ministership of
your friend.

st afer gl : 0§ wE T aug
gfewAT 9% 17 q1o0 FAT AT FT
AU HLF GOE  AGN WEAT STEAT |
wmARMAG W 1T e
G YT AT g
EHTY TTHA T8 I8 & | 914 T% T WoA
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s gl TFT 999 a9 4%
waw faowor 7€ 77 5w | gardy
w2 fr s A wrwE ) ggen
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fafa zaaear 1 9w £
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e wraae i 5 8 fF A wf
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T /YT AT AT | IRy gfewdr Wi
ffoari &t i daeT e #7747 )
forr st #1391 20 T FEEA
& wraga faar mar gr ag 9% & &
wE | o FTew & gfoewt o @
Tl gHAT AT HEAT a7 TE & | AT T
Far g & 5 7F awwrT 7 20 v
ghami & 9wy &, fafwat @ 9w
@A 2T AZ 20 AT FTAFA A1 glt
Tt #gEar & faw qr, 9z Wy w=\i
avg w¢ fean 7 g% smza & fr afz g
gt & 8w v §, gfoaat a1 3310
FLAT ATEA & T F9 T 79 59 20 AT
FEAFA &1 AT THH AT el g
F1 AT FITAT | A9 F39 & (% 78 F19
ST AR FT & | 7L qA79 TF a1
F1 & 5 Tow aerdl 7 o 3w Few
&1 71 7= 7T fear ! wer gfomt
7z fafeEt o7 o AR & #
& 3AFT OF FTO7 97 G 2 5 7 gwwre
Tt Arfa wfamfzy 4 & s qufa
AT gdT 17 1 Fgrar fzar m@r g
¢ gowTe 7 famr #1 oft 7€ Aifer wfa-
arfeT #Y & ag e Aifa F faw & 0
TEe ST A 47 37 or A wwe q@r
g ar, #fwe ag v § weat Aifw
a7 AT Iad Iamane fam gifmge
wifeza #Y ara w@r wE 1 | AfFT AT
#ifa & arfors = o a@ =i 2
ararfsre v & fam e 7EY gt T
&, T AW A AT qF I E 1 qEY
Fron & 5 wrer ghomt i sefer g
AT VY 8 | WIET AT fF ¥ 50 gL
arfenfaat st ot #1 softer &
g T € | gy A F wE 0
@ F e grEwT W g J
Far & | fagre faarm aran & ww faug
9T FZT F JTw ©F  dEFA
¥ mamr fEwa aw faEw
20 g wFy wwr ¥ gt
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a1t wifzafaat 1 Gzaw fEor a7
TH( F | T THIC 7 Zfeadi v gearare
a8 @ F | THET TATT FEO ANGH
z | s afas gfaand 9T & 1 &
wE oY, 3 IFF ST AT Er § 1 WA
AITH1 LA FTIFLFTAT & a1 AT
% forg wifaw qraw gz 2 Sifwd |
39 fasfasr § gw fog wfawe we
dyyee wreEd o grEa A o
9% F91 FT & &, 99 foOd ¥ v ww
a1 HT FET AT § | 99 fE { off
gl mar g T gfeadl & sane & fad
e mifaarfedt & g & fag «y
qA HAEAT B, 48 I+ WiGw grEAT
FT GHCAT § | ST TF ITHT EH A1MAF
goar g 3T &, Tq 6 ITH IA
T &1 gFar & | HER,

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA) :  You have another
2-3 mumites only.

At ARE qAf ¢ §@ fw@E #
e & v 2 fo

"It is this economic dependence coupled
with the present socio-economic system that
breeds exploitation of man by man. At this
juncture it may be reiterated that economic
security is the only lasting and basic solution
for the emancipation of the Scheduled Castes
and Scheduled Tribes."

g wra w3 § fF g gge
Tz A1 fgqee ZEET & FMEI
F1 fedtE %1 7 a9 w1 ST T AR
FIFIT T4, 3T F1 T AGF Jam
%, faa mfas goarai & gfadi aix
wifgarfaat w1 weamr /T IFTT A
qFaT & |

arraz, gare fagre # o
&, WYFTAT | @EF 9T OF AT F qA T
FITIAT §, TTT  FFAT | IA A F

[8 AUG. 1977 ]

under Rule 176 86

FreaTy #, g T F ¢ & fard,
HTTFT GAHT wTAE wI9EA A &1, 77w
TH ATA W S 21, 9 afz aE Ay
& gawT wresd ww7 g fr——arar
wiT s BEY wefdo e §,
afgaifrar w27 & fr g0 #37 gz g%
FE | TTZTOT T AT o W AT
T FUTYT Fow | ZAT A8t frewy uw
HOET FHC ¥, aWw Wyd KE-wrEf
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&, v ferg Ao g 11 o7 iR =TT
AT UF T & A4 45 FEh FH AL,
qrag T T GTATT 2, T8 T2
&% 9% 7% 21 o%n § | afy gfeamy
w1 T wEEl ¥ frerae
& o\v Tawy FaTe i gey a9t & awer
AT 3 A1 ITHT FW, A AF-AT wTOAH
9 @ E, a1 gOH St Frear § IAan
AT Afaw & wfas arE T, it
Hoaanl oig s s faw ggaw ag o7
a7 A A9l |{ F19 A9 9T g% 7%
FaaT F1 arrfas A wrfaw faowar
2, 97 @7 AT WL I T A AATATL

B @ ¢ 9 @ g

ITANIEAT HEIET, FH TCEIU,
g & A gu feg www F W
wfqrs &7 arq T &, 9 A @
&\ ufew 2w # 2ad § fr gfoml
F & ST AT g wren g, Forad ww aw AT
srar &, Pt afie fger sl 2,
AT AT AR oy FTF &0 H
HTAATT T T AT F T g,
w1y | ST & 6 o uF o & ST
ArRIor Y I G W SR I FAT
t wifs § T3 g ¥ 0% agd
SiTeaTe WX aga & wawEre 946§ )
afs s et Y gz 9@y &
mfcarfat #t Famr TmEy & A IR
WY A9 dfadew # sgaran & ARl
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srrg Ao, a9 gudy ST, 7T 3wy
SOTAT ¥ SHTET 9TE AT | W Azt o
grATFTE ! WAl =7 O § Iy
ar & Fw o1 6 w2Eror 3, 91 AT weeor
gfesrai #1 faar war &, awfot 3 faa
ar ot wifaafeat & fod fod w3 &,
F gfag s ot Iy 7t et 1
wgr ot & f g, afor a4t fawa,
wifzardt 74f faera | FfE arefawar
a8 & f A Jeme 2] F e
9% Zfeara a0 #r 4= 809899
& T mfearfaai & g=aT 248579
grazfoe 197391 &1 & guzmar
§fF @ 5-6 el ¥ 77 den agq
ag wE gl |\ oF A A1 4g ga &
9 @ a7 Wy ot & v avgw
wreHT 7Y faea €

qF AR wEE: A sha
THTT & a7 &7 AT & |

ot atiex st . & 518w 9 I

@ E | HIY F99 W F7ar 9ref &
w2 ¥ gt &1 faddt o sgr
S § T W g A g

at § ag #g @ a1 f§ 7 Faw

¥ fs wfrere & sy Fedte § w8
o< fawrfonr 37 &, ot o &
WA FFTAT I AT, §
AT 397 I7gATE, W W I =y
FT AT |

[ RAJYA SABHA |

under Rule 176 88

"It is therefore, suggested that reserva-
tions for Scheduled Castes and Scheduled
Tribes may be reasonably increased to 85
per cent and to per cent respectively-"

Tg dEmee A AT dvTeE
areed wfAwT AT e & fF o oAdr
W1 fordas & sa fosdow & qedew
&Y AFTAT AT | FH gAma & w8
YT Y TEHT ST FEH F F1E 7yt
T8t v =nfew  afe st & @1 g
ag ww g fr gfemt & afy o 4w
§ wafmr w<y § wTag 4 g29 § T
FE A afs Fga@d 5@ @
ararg aog g f& gEwr @
A ¥ wré wfeare adf g iR |
UF A9 gW AT g W FE
wrgd & o gfew food e § war
stvat & o gfeard o s wedt 8,
77 fowm sTAaT 9% gad # A
g 1o gfem W # s0 wfgwm
gfeort s sfeanfaat w1 &ifag o
W AgA 8T aF IAh 9f weArare wy
qEATT FT gEar ® FHr g1 ot |

aifax § ATWET gW wgd, &9
qITH FEA, wrEAmT oft 4@t § S
|ATET & 7EY, Wifw wa< aga giomt
AT sifzafay & fao e fafae
Tl §, wrfearst wie gfomt o o
g g1 ® & fomd ey dw e
wr 8, s Fod ot g gt @ew
FCWRE | mw for g a &,
o S A R | A A
®F 176 % ATARA | @I 7 a1
ghaat 7t sfenfaat & sfe et
TR FT AT § | g gww § fF
yiferarie Y o weiw & awer wfen )
iz afr oifearde w1 @ wew &
FaTal § @1 gw www frdww T
e & A miearied whad fafeet
& ¥ e s Wy & fe S8 e
ey fawifae afs o0 & s =
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foq1El 9¢ i awa 97 HIT HIT 1T T
779 @1 §% | AU Ag HEE @
fiF a9z Jora § 917 ST 9T UF WA
F fie  wfgal ox ==t arer &, w0 A
T4 772 #7 fEt a7 aga & 9@n %
faq ur aga w1 & fau aww Gl
foeam 2 1

w1 g =T A g feqid 9%
729 7T G E | oA F amdw A
s qrfeanied ahad & war 4 frdea
FeT fp OdT spaear #7 SIng anfe
tregee FT Wi WEgeE gTE W
Feqie e T wifeaTe § 28T 8
e 4F aEF 4 989 &1 A4l a1 gurdr
qiferarie o ghewat we grfeErfaat
& Tf aoFT< F¥ asEt & fag gaia @
qrr 1 w1 gw oAawEa § fE
qifearite @1 9 § 9 AT A5 81
o gfe ag o g1 oAt 41 fr Zar
Zo ¥ AT Z1, 99 T gfooai & fag
47 THEAT TE O ? T I gAT H
wafa FT 77 a7 & W IAH HAE
s fao war & gfom @i
fafeare o s & fau w5 gE
T TwEd |

T

3P.M.

SHRI BHUPESH GUPTA : Sir, from these
Benches we are presenting to Mr. Charan Singh
the blood-soaked clothes of the victims of
landlord attack against the Harijans and others
at Ruhalki village near Haridwar, yesterday.
The hon. lady Member on our behalf will
present these clothes to Mr. Charan Singh so
that his conscience could be roused.

[3AUG. 1977]

oqAEl TOwW |@mE ¢ Hiud, §
Wl HIT & q9T AT WE AT F
7z gfeat & g & g ZuT 75 wiA-
AT Tg HEY S B AZTT FLAT FrI7 )

ot meor fag . wF, T4, Tew
T F 57 |
THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWADA) : You can keep it
here. (Interruptions). No, no, that is not

correct. That is not correct. (Interruptions). |
am sorry....

SHRI BHUPESH GUPTA : It is highly
derogatory.

THE VICE-CHAIRMAN (SHRI U.K.
LAKSHMANA GOWDA) : Please sit down.

SHRI BHUPESH GUPTA : On a point of
order. It is highly an arrogant attitude on die
part of the Home Minister. This is an insult....

THE VICE-CHAIRMAN (SHRI UK.
LAKSHMANA GOWDA) : Will you please
sit down ?

SHRI BHUPESH GUPTA : He threw it
away. It is highly arrogant. Probably this
Home Minister does not know what he has
done. He may not have liked it. He may have
said something, but the manner in which, in a
cavalier manner, he threw it away is an insult
to the House. It is indecent. It is an insult to
the lady, an insult to all of us.

THE VICE-CHAIRMAN (SHRI U.K.
LAKSHMANA GOWDA) : Mr. Bhupesh
Gupta, you see, it is not in order to make a
presentation in the House. Anyway, | said:
You can keep it here. You made a statement.
She also made a statement. She also made a
statement and then said that she would make a
presentation. That was not in order. And | am
sorry the Home Minister threw it away; he
need not have thrown it. Let us now go on with
the discussion. Let us not go further into it.

under Rule 176 90
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SHRI BHUPESH GUPTA : In this House
never has a Minister behaved in this manner.
Is he a dictator ?

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA) : Order, order,
please.  (Interruptions). Order, order,
please.

SHRI BHUPESH GUPTA : Is he an
arbitrator ? What is he ? He can say whatever
he likes . He could raise a point of order. You
can make a statement. You can chide your
colleague, rebuke us. But the manner in which
the Home Minister behaved, threw it away...
(Interruptions). Shame, shame.

THE VICE-CHAIRMAN (SHRI U.K.
KSHMANA GOWDA) : Mr. Bhupesh Gupta, |
made my point. (Interruptions).

SHRI BHUPESH GUPTA : Sir, in protest
we all walk out.

(At this stage, some hon. Members left the
Chamber)

Ell qoA g (2famr) @ (puer
ruptions) TE EW WEl  ETTAE
FO Ol ... (Inre‘rmp!fom)
gfesml o @ sew gu @g &%
wow faaw staa @ 0, 78 s &
oA H g L. (Intervuptions).

THE VICE-CHAIRMAN (SHRI U. K.

LAKSHMANA GOWDA) : Order, order.
(Interruptions).

oft qom tag - A i A T
fear 1 gfesdl 9T gem TR g
"X mifEfyai 03 W qEw fE5
T AT qew 3 9FN & gAr fag ey
ﬂ"TTTg% {Interruptions)

SHRI G. LAKSHMANAN (Tamil Nadu) :
Sir, the parliamentary decorum, | think, has
been com-peletely shattered and spoiled by a
very

Senior Member of this House, The hon. Mr.
Bhupesh Gupta,. | am here for the past three
years and | have never seen an incident like
that. Becuase he is the seniormost Member,
certain privileges are given to him.

o amgafor sre wted (fare)
T E & AT |

ot g fag werd o wer AE
e #

SHRI G. LAKSHMANAN : You can raise
the quorum voice only after | have finished.

THE VICE-CHAIRMAN (SHRI UK.
LAKSHMANA GOWDA) : Just sit down for a
minute. Would you like me to ring the Quorum
bell ? Now the Quorum bell is being rung. You
can continue.

SHRI G. LAKSHMANAN : | would have
not worried so much if this had been done by a
new Member of this House. | feel that you must
take a serious note of it. Blood-stained clothese
whether those were the clothes worn by the
person who was actually assaulted or
something like that—have come here and
whoever is the Home Minister, without taking
the permission of the Chair, he brings some-
thing here. Tomorrow he can bring anything
else and throw it. Even a bomb can be brought
here and it can be thrown at the Home Minister
or the Prime Minister. Therefore, | want that
this House must condemn this action of Mr.
Bhupesh Gupta and this issue must be placed
before the Privileges Committee. | move that
this should be placed before the Privileges
Committee.

ot |y fag : IwaETeay WA,
ag OF T e o feed uw fely
¥ & gy gwar & e foelt s
g &Y, & gwar § far g & g o
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AT g1 AT g7 aFar & fw fwer gfom
T aT FT N, WA AW WA
77 & 7 ¥ waw ¥ Ay A 2@ Ay
2 7 Sar wedts fra % 2 4, 78
Ha A% FW FAT AL | W1 oA B
T FIH AT IAR A QIETET @R
FA TN AA AN AT ART F | AT AT
g5 W ggsl gerad  &r o ?
AT 7 97 Iw w0 & fAw waw £
for “gTFT AT A TR ) @1 K Wy I
U FT AT ¢ AE WIA FAT Wl
7z ®faw 37 1 | g fafaes 1 o
Jg TE FAT AT RT—

Should 1 have accepted it ?

ST T A A wet fraes g
figar & g A0 FFF U AT A W gEAT
wada wr § ) awn g v agw w5
AT AT WS AET T AT A@E gAR
T oY F1E TUET 7GT |

qN o zwme (faww) o
IUWATAR WL, MR A<
faadt wear gfw oz aga &1 #@aw
AT 7T AZ7 AT A & Wi ad I g0
AT A AgET 6% EELS
&1 <dr zafan & s e wfas o
A A AT FOFE ML F 1 AAT AT
& faadT wew v § g7, wdrr waei
F T FT G, AT gAA F A7 Fw
Wt oF gfifeafa 74T 2 Tw=wT a9
7z fedid quat & wie & g &
AT TEET g | TAH F1 ATA
FIAT GOBT ATH AG £ |

THE VICE-CHAIRMAN (SHRI UK.
LAKSHMANA GOWDA) : Mr. Thakur, will
you kindly sit down ?

SHRI G. LAKSHMANAN : Sir, | have
raised the privilege issue.

THE VICE-CHAIRMAN (SHRI UK.
LAKSHMANA GOWDA) : Will you kindly
sit down ? You have made your statement.
Now I don't want further

[8AUG.1977]

under Rule 1.76 94

discussion on this. Anyway, there is quorum
now. We shall proceed with the discussion.
You are interested in having a discussion on
this particular subject. You have all come back
and there is quorum now. | suggest we proceed
with the business. | now call Mr. Kureel. He is
not there. Then Mr. Ramanand Yadav.

SHRI G. LAKSHMANAN : Mr. Vice-
Chairman, what about my privilege issue ? |
have raised it. What is your ruling ? On the
behaviour ofhon'ble Mr. Bhupesh Gupta, |
moved a privilege motion.

THE VICE-CHAIRMAN (SHRI UK.
LAKSHMANA GOWDA) : I will look into it.

off TR arew (fagme) ¢ ev-
waTSyE WgRW, T W § wqgfEa
srfd} wafes swenfaal aar fred
i 7 ey &2 € G = & afEay
9T 77 72T & | 5HE faer awT aur
qT a3 Fafaw wifa #97 T D9,
qrnfas wifa & Fm At 9% UE-
Afre W Feam AWl 7 I Ffaer
qEit ¥ wedier 4t feg & faodr arfors
®q ¥ et fadr £ A o A 95
T ATHT § | FATL HTHA FAIT FT
fedte & 1| w3 Tt A RAE AT T 4
T gza dare gg A | q@Araw
EHTTA, 51 6T 92 TR EY, TH AT
#1 feqié o wediar qd% = a8
foar | 58 & wrerw g 6 5w ww
T ST FATS & HAT 4 ST A7 T G
T T ARG § I o g
& qam F TR0 Ay & W B T AT
wifr aT B 1 ag gk g A & A
UF FiGA HT AT § | 39 71 I A
77 Y & F s aferor v # ant
¥ SR 9T 9 a3t F wredvn o @
F 7 ATt & I qT gt FAdA srearA1v
v &, farle sme v & A wet
F w6 ad % 3are o a2
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[ r zrareg ame7 |
TE AT AT HIT T WA A
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THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Kindly wind up.
There are a large number of speakers from
your party.

SHRI RAMANAND YADAV: Please give
me five minutes more.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): No. You were
allotted 10 minutes. You have already taken
more than that. One minute you can take.

At TR A1ed A, & 9
<& ot fF gare &w | S 9F 93 9-
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wwqreor forer § gfest #1 o 9 &
T oY, q® IA9 avTE o o @ oy
Tgara foer & o7 S SetEE T o

F1 & g 7@ 9w At wd gew d
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FEAT I90T 31, 98 L, 9% § Wi9q 70z
FEAT )

FTFT FIATFT TATAT

THE VICE-CHAIRMAN
(SHRI U.K. LAKSHMANA GOWDA): Mr.
Yadav, will you kindly wind Up ?

SHRI RAMANAND YADAYV : One minutes

THE VICE-CHAIRMAN (SHRI U.K.
LAKSHMANA GOWDA) : No, no. Otherwise |
will have to restrict the time for the other
speakers. There are 16 speakers. ~ One more
suggestion.
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O 2, IT & AT AT "IF )
zafaa & A wqod FEar 5 et
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I feqe geawa fvar @ afe
9 ¥ A 7 fFar A7 w7y Fray ?
THIN F AT FATIT FAT AT E,
™ XW oW W1 AIE qEAwE F,
TH FW & T4 ;% frez 1 F @1
W &, TH AW &7 1AL AfzATET
g T@ Iw W W A zfeed g,

g fafaa 2z a  fag ar=rae s7a,
s I7 97 weEaraT g OYE §,
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T WEAA B FHAT TR L, A
AW AT TEWA ART F qEI &
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are & wdrear & |t |

THE VICE-CHAIRMAN (SHRI UK.
LAKSHMANA GOWDA) : That is enough.
Please sit down.

At TR AEE - ma ZET fE
T 4% F A1 A0, IAF[ 44T
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qrEf &t IR 7 T
giafafasy fzar, fwaa @i 1 q4f3-
Hew W fqar 1w 3 7 e W
Fa9 U Efrew wdr gad s -
AT T w15 4T grfzarar wdr
wiagnza # & faar aar & fowe
®TET & wlawewA & o FEiqr, w1
gifzardT fafaszs 9@t war a3r 4,
& wtAar g f& #aw 1 qvwTT #
s TET AT ArfEd 4T 1 4 A
AW H wrizatfadt &1 FW FQ0T
§ 7 Fm 3w WAT AT AWTAT AT
arfza 7 & wrow wgAr =mgav g fwL

THE VICE-CHAIRMAN (SHRI U.K.
LAKSHMANA GOWDA) : If it goes on like
this, we will not be able to finish this business
today.

off TR arew: § EAT STEat
g v mrowr afesat sie sfearfaai
97 T8 2

THE VICE-CHAIRMAN (SHRI U.K.
LAKSHMANA GOWDA) : If this goes on
like this, nothing will go on record. It will not
go on record,

SHRI RAMANAND YADAYV : (Continued
to speak).

THE VICE-CHAIRMAN (SHRI UK.
LAKSHMANA GOWDA) : Hon.
Members, unless you co-operate or if time is
taken like this, 1 do not think we will be in a
position to dispose of this business at all. |
would suggest that we restrict the time to 10
minutes each from now on. We said in the
beginning "10 to 15 minutes each' from now
on, but many of the hon. Members have taken
more time. There are a large number of
Congress Members. Now, | call on Mr.
Mahendra Mohan Mishra. He is not here. Mr.
Santosh Kumar Sahu.
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SHRI SANTOSH KUMAR SAHU (Orissa) :
Mr. Vice-Chairman, Sir, today when we are
discussing the Report of the Commissioner for
Scheduled Castes and Scheduled Tribes, it is in
the discharge of one of the constitutional
privileges that we have got. The framers of the
Constitution were very considerate to the need
to improve the Socio-economic conditions of
the Scheduled Castes and the Scheduled Tribes
and to fulfil their ambitions and desires. The
founding  fathers of the Constitution
incorporated Article 338 saying that there
should be a special officer who would look into
the working and development of the socio-
economic  conditions,  the  educational
development of the Scheduled Castes and
Scheduleld Tribes and report to the President
and then the report should be discussed by the
Houses of Parliament. The report which we are
now discussing is for the year 1973-74. It
was submitted to the Home
Ministry in 1975 and printed
in 1976. And it has come before us for
discussion in 1977. What sort of importance is
being assigned to these reports can be
visualised from this. There are 79 million
Scheduled Castes and 38. million Scheduled
Tribes people in our country and 7 per cent of
the Scheduled Tribes are living in forests. Now,
what is the crux of the problem ? Why did the
framers of our Constitution give so much,
importance for the development of the
Scheduled Castes and Scheduled Tribes people
? It was because these people have been the
most exploited. They have been backward in
their economic conditions since centuries.
These people made a terrible impact on the
Indian movement. That was why the founding
fathers of our Constitution and Mahatama
Gandhi wanted that the centuries old economic
backwardness  of  these  people, their
exploitation, should be put to an end and
prosperity be brought to these downtrodden
million. Now, after so many years of our
independence only figures and statistics have
been given in the reports and not much of
progress or
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improvement, in the conditions of the
Scheduled Castes and Scheduled Tribes. The
little progress that | see is not worth mentioning
when compared with the aims and objectives
that we set before us in our attempt to develop a
welfalre state in the world. When we are
discussing this report it is very important to
know what is happening to the people of these
communities daily. Daily we see in the news-
papers reports of atrocities committed on the
Harijans. Especially in the last two days | have
come across many such incidents reported in
the newspapers. | will not talk of Belchi
incident now. It has already been discussed in
the House. | shall now read out to you a news
item appearing in the Hindustan Times Weekly
of Sunday :

"RATLAM (MP) : four Harijans
were Killed in a clash with a group of Gairi
community at Kanadia village of Adote tehsil of
Ratlam district on August 4. The clash
reportedly occurred when the agricultural land
allotted to Harijans was allegedly seized by non-
Harijan villagers."

Then, Sir, | bring before you another news
item which appeared in the Times of India.
Here again there is another clash where at
Ruhalka village near Hardwar the Chauhan
landlords allegedly occupied lands held by
Harijans, and when the Harijans went to
persuade the landlords, they were allegedly
attacked by the landlords.

Sir, | relate another situation which has
arisen. | have no personal animosity against the
Home Minister. But as has been reported in this
paper, the Hindustan Times of Sunday, the
honourable Minister of Health, Shri Rajnarain,
told the Lok Sabha that Mr. Charan Singh is the
saviour of the Harijans and whenever the hears
of atrocities on Harijans he— Mr. Charan
Singh—cannot sleep in the night. |1 have
nothing personal against Mr. Charan Singh.
But then, when atrocities continued to be
committed on
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the Harijans, it is the truth that he is the Home
Minister. The Home Minister has a special
responsibility for the upliftment of Harijans
and Adivasis. | humbly submit, let there be no
atrocities. This must be the guiding principle.
There is no use of giving figures and statistics
saying last year it was so much, this year it is
better, and so on. It is the ruling party which
has a responsibility. We are discussing a
national problem in the House. It is a slur on
the Government and on the society. And | am
part of the society also. We cannot allow this
exploitation of the Scheduled Castes and
Scheduled Tribes to continue.

Now | come to another question. That is
what is given in this book: The First Hundred
Days in office by the New Government—that
is, the Janata Government. It is said on page
9 of this book—

"Government are pledged to preserving the
secular and richly diverse character of our
country.. . In pursuance of this objective
it has been decided to set up a Civil
Rights Commission to ensure that the
minorities,  Scheduled Castes and
Scheduled Tribes and other backward
classes do not suffer from discrimination
or inequality.”

And in the last paragraph they have
said:

"On the other hand, the Commission will
ensure a more effective enforcement and
implementation ~ of the  provisions
included in the Constitution in respect of
these categories, of the other laws in force
such as Protection of Civil Rights Act,
1955, and of the administrative schemes
evolved especially for the purpose.”

Coming to this question, | say it will not
serve any purpose. This will not protect the
rights of the Adivasis and Harijans. | would
like, in this connection, to refer to the United
States Commission on Civil Rights.
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[Shri Santosh Kumar Sahu]

Though the questions before them were
slightly different. I would like to quote from
this report to indicate what are the functions of
the Civil Rights Commission there. If you go
through the pages of the report, you will find
that basically that Commission is of a different
character. | humbly point out that it is time that
we go through the Dhebar Commission's report
on Scheduled Castes and Scheduled Tribes. He
had said in his report that the Commission
should be bifurcated into two—one for
Scheduled Castes and another for Scheduled
Tribes. This is much more important than
anything else. Now | will quote from the Civil
Rights Commission's report of 60-61 of the
United States Government to show that Civil
Rights Commission here will not serve any
purpose for the development of the conditions
of Advasis and Harijans in this country. The
United States Commission on Civil Rights was
created by the Civil Rights Act of 1957 as a
bipartisan agency to study civil rights problems
and report to the President and the Congress.
Originally created for a two year term, it issued
its first comprehensive report on September 8,
1959. This is what they have said in the preface.
Then they say:

"The Republic began with an obvious
inconsistency between its precepts of
liberty and the fact of slavery. The words
of the Declaration of Independence were
clear:

We hold these truths to be self-evident that
all men are created equal, that they are
endowed by their Creator with certain
unalcnable rights, that among these are
Life, Liberty, and the Pursuit of
Happiness. That to secure these rights,
Governments are instituted among Men,
deriving their just powers from the
consent of the governed."

In the next line, they say:
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"Equally clear was the fact that Negroes
were not free. The great American,
experiment in self-government began, for
white people only."

What are the civil rights? The report has given
these. There is not much time at my disposal to
elaborate on this. But the first basic question
before them was the right to vote because
certain people were denied the right to vote.
But in our Constitution we have conferred this
right on every poor man of this. country. That
is why 1 said in the beginning the problems are
different. Here in our Constitution we have pro-
visions for the growth and development,
economic development of Adivasis and
Harijans. 1 would like to read out to you what
their Commission has said about the American
Indians. They have said that they are not of
much help-for the economic development of
the Red Indians. They say:

"Much of what concerns the Indian is outside
the specific scope of this Commission's
jurisdiction—for example, his desire to
retain "home rule", his worry over the loss
of tribals lands, his fear that the Federal
Government  will abruptly end its
"trusteeship,” his need for economic
development. Most of these were covered
by the recent report to the Secretary of the
Interior by the Task Force on Indian
Affairs."

This Task Force was created to see that the
poor people were developed. That is the clarity
of perception of that Commission.

My fundamental submission is that it is
necessary, therefore, that the office of the
Commissioner for Scheduled Castes and
Scheduled Tribes should be bifurcated. There
must be two Commissions—one for Scheduled
Castes and the other for Scheduled Tribes.
There must also be some new ideology and
new thinking so that our Adivasis and the
Harijans
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get some facilities for education, em
ployment and  economic  development.
This is one of the very important things.
It is not important to find out in which
year more atrocities on Advasis and
Harijans were committed. What is

important is to have some research wing to get
all details and statistics of these people. The
Leader of the Opposition demanded a
Commission of Inquiry into the various
atrocities committed on the Harijans and
Scheduled Castes and Scheduled Tribes. So
many Commissions of Inquiry are being
appointed. Today when the hon. Member on the
other side was initiating the debate he referred
to a letter from a doctor and suggested that there
should be an inquiry to find out who told the
doctor to say what. These are wild allegations,
God above knows about it. But, Sir, it is
necessary that, in this country, if we want the
welfare of the people and if we want the people
to live with self-respect and dignity, a chance of
surviving must be assured to the people and that
was the purpose of the Constitution which
contains the provision that the welfare of the
Adivasis and the Harijans must be assured by
the State and that they should not be kept in
isolation because they have been exploited for
centuries.

Now, | come to the other question. | was
going through this Report. If you go through
the Report of the Kalelkar Commission on
Backward Classes, you will find that the
fundamental question is not one of developing
one class of people here and one class there.
But it is a question of restructuring the whole
society and it is a question of seeing how we
can bring the down-trodden people into the
mainstream of national life. It has been aptly
said that it is not a question of framing new
schemes to be put into operation. The original
provision was that the handicrafts on which
these people have been dependent for ages
should be developed. So, the question is how
these handicrafts can be developed. But,
unfortunately, we find
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that in this Report there is no mention of such
things and there is no such recommendation
because they could not get the statistics from the
All-India Cottage and Village Industries Board
and from the Handloom Board.  But, Sir, |
would say that these things should be given
preference. Here, | must congratulate the
Karnataka Government and the other
Governments  which have started giving
financial ~ Corporation to develop new
entrepreneurship talents among the adivasis and
the Harijans. The fundamental question is that
in this country we should not allow the principle
of 'might is right' to work. These poor Adivasis
and the Harijans must be given opportunities to
have better education. They must be
assured of Compulsory primary education and
there must be schools in larger numbers where
the Adivasis and the Harijans can get seats and
the Government must provide them with all the
facilities and these people must get admission in
all the schools and institutions so that they do
not go away and get segregated.  The main
question is one of bringing them into the national
mainstream.  That is much more ideal. More
emphasis should be put on developing
polytechnics for these people. The Adivasis and
the Harijans, when they get trained, they are
better  fitted for it and there is no use telling
them that they must go back to their original and
age-old customs of their family life. ~ There is
the problem of economic development and
there is the problem of development of
industries for these people. The Adivasis and
the Harijans are mostly living in forest areas and
these areas are rich in forest produce. These
forests and the forest-based industries have not
been properly developed. After independence,
we did not do much in this respect. The British
Government followed the policy of non-
development of communications in these areas;
If you go to these areas, you will find that the
communication in these areas has not been
developed and the development of com-
munication  facilities lags  behind  the
general availability of these facilities in the
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country as a whole. This question also should be
looked into. Now, Sir, sometime back, a new
hope was given to these Harijans and the
Adivasis and they were to be given lands. The
land distribution programme which was taken
up earlier must be continued and lands must be
given to the landless in right earnest. At the
same time, we must develop the Co-operatives
which are there for the Adivasis so that they can
help these people to develop the land and we
must aid Land Development Corporations to
take up this task also. | say this because it is not
enough if land is given, but the land given must
be cultivable also and the expenditure for that
must be borne by the State. If we go on taking
steps like these, there can be improvement and
we can bring about a new development in their
way of life. Sir, now | come to the other point. |
come from the Mayurbhunj area in Orissa and
there is a report about the problem of the people
living in this area. The basic problem is that the
forests have been incessantly cut by the
Contractors without thinking of forest growth by
the State Government for greater royalty. The
result of this is that the Adivasis who have been
living in these areas and who have been making
a living out of the forests have been deprived of
their livehihood. Now, the question that
naturally comes is the development of
forestbased industries. We do not think of that
and because of that we are neglecting them and
we do not seem to realise the role of industrial
development in the the of these people in the
backward areas. If we want these Adivasis and
the Harijans to develop, there must be many
ether programmes. There must be health
programmes for these people and there should
be more communication facilities and also, Sir,
the Minimum Needs Programme which was
taken up earlier must be continued and followed
up. | 'want to say that there must be change in
the rules so that this programme is implemented
properly. There is no
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point in giving money alone. But we must
see that the programme is properly implemented.
These Reports give some suggestions.  Unless
we implement them things will not help. |
would like to suggest that there must be another
report of the commission to go into all these
details particularly because the Sixm Five Year
Plan is coming. This Report was prepared
before the emergency and it was there before the
elections. Now, many of the political ideas
have undergone a change and a new Government
has come to power at the Centre and new Govern-
ments have come to power in many of the States
and the Sixth Plan is going to be formulated now.
So, Sir, it is my suggestion, that there must be a
commission which can go into the question of
how to develop the Adivasis and the Harijans
and the other backward classes. More than
fifty percent of the people are living below the
subsistance level and the planning in the country
does not take care of these people. The important
question is how to raise the standard of living of
these people. We must make the planning body
stronger to take care of all these problems.  One
of the obstacles in the development of these
people is the bureaucratic set-up in the country.
We have tried to impose programmes from
above and we have never tried to consult the
Adivasi or the Harijan people or the non-official
sections.  Institutional credits are being provided
in this country. But it is unfortunate that in credit
societies we have forgotten new strategy of
organising the LAMPS to take non-official
Adivasis as members or as chairmen. At the
same time, the expansion of the economic de-
velopment of the society has taken place, now the
apprehension is whether the land distributed to
Harijans under 20 point programme can be
returned by them in view of recent report of
atrocities. The State  Governments are not
implementing these policies. How can you
expect any development under such
circumstances. (Time bell rings). Sir, one minute
more, and | will conclude. The Commission
on Rights | welcome. But it is for another
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purpose. It will not serve the purpose of
development of the Adivasis. | have quoted
from the report of the US Commission on
Rights. If we see the Protection of Civil Rights
Act of 1955, what does it say? It mentions
mainly the rules and principles regarding
untouchability. But is it sufficient to develop
the Adivasis and the Harijans? So it is
necessary that this commission must be
strengthened. More finance should be put into
it. We must be determined that within ten years
we must bring about literacy to Adivasis and
Harijans to a high level. We must make
provision for their scientific development, for
having more craft-oriented education for their
economic rehabilitation, for land programme,
and so on. We are in a vicious circle of poverty.
We cannot develop a better society, unless we
develop them economically, until we take it
seriously. So 1 believe that the hon. Home
Minister will take the initiative to make this
committee more strengthened and to have a
parliamentary committee for Scheduled Castes
and another one for the Scheduled Tribes and
other backward classes.

With these words, | thank you.

SHRI P. RAMAMURTI (Tamil Nadu): Sir,
it has been a ritual over since this Parliament
was constituted to have an annual debate on
the Report of the Commissioner for Scheduled
Castes and Scheduled Tribes. | do not know
whether all these debates all these years have
served any purpose at all. They have not served
the purpose because we do not go into the root
of the whole problem.

In this country there have been social
reformers right from the time of Nanak. There
have been social reforms who have been
thundering against untouchability. Swami
Vivekananda thundered against untouchability.
In my own State, for example, a great
Vaishnavite reformer by the name Ramanuja
came on the scene. Vaishnirvism was born in
our State after Ramanuja came on the scene.
He also thundered against untouchability. He
went
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to the extent of saying that if a person asks
another Vaishnav person as to which
community he belongs, he comments: "He is
guilty of having cohabitation with his mother."

This is how he condemned a person who
asked another person as to which caste he
belonged. And Mahatma Gandhi came on the
scene and he started the Harijan movement.
Here is our Constitution which has abolished
untouchability. On paper, untouchability has
been abolished altogether. Despite all these
things, we find today we are still debating the
question of Harijans and the atrocities that are
being committed on the Harijans and again and
again we are debating it.

In this connection, | would like to point out
that whenever such atrocities are committed on
the Harijans, if the reports made by those who
have inquired into who have been abetting these
crimes, are collected and placed on the Table of
the House, it will serve no purpose whatsoever.
I would like the Home Minister to bear this in
mind. Noting, as we do—that the Police
Department and the various officials are
intimately connected with the upper castes in
the hierarchy of the society —it is absolutely
useless to have any reliance or to place any
credence on the reports that they submit to the
Government. Unless we have an independent
agency which will inquire into all these
incidents and unless we have a report on the
basis of that inquiry sent by that independent
auhority, it serves no purpose whatsoever. That
is by the way. | am coming to the root of the
whole question. Why is it that in spite of all
these things, untouchability continues to exist
and the caste system continues to exist ? Why is
it so ? Unless we recognise that there is an
economic basis at the root of the whole problem
and unless we also have a clear problem and
unless we also have a clear perspective as to
how that root has got to be completely
obliterated, we shall not be able to solve that
problem at all. We will
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[Shri P. Ramamurti]

have debates only year after year. Now, | would
like to point out that there is an intimate
connection between the caste system as it
exists and particularly the untouchability system
as it was evolved in this country and the
economic exploitation, the slavery and the feudal
exploitation. In this country, the caste system,
and particularly untouchability, has become a
big weapon by means of which you are able to
continue the economic exploitation of the
Harijans and the weaker sections of the
society. Today, when a certain amount of class
consciousness has risen among these people and
they begin to fight also, then this caste system
happens to be a weapon in the hands of the upper
classes—I am talking of the classes—to divide
the toiling people, to sow seeds of disruption in
the unity of the toiling people and to use this
weapon to fight them. This is what has
happened. Sir, if the landlords happen to come
from a particular caste or community and the
peasants belonging to different communities
including his own community join together and
fight the landlord, then the landlords are able to
create a division amongst the fighters by saying:
Why do you join such and such a community ?
They are a lower class people. Why do you join
the Harijans ? Therefore, in our country, during
the last few years, this question of untouchability
and this question of Harijans versus non-Harijans
has become a peculiar weapon in the hands of the
land-owning classes to fight the growing
consciousness among the Harijans, the growing
consciousness not only among the Harijans but
also the landless labour who may come from all
communities. So, this is the basic problem with
which we are concerned. Sir, tears are being
shed by the Congress Benches about what is
being done during the last three or four
months. In this also, there is a particular charge
that is made. | am amazed at it. In this also, the
atrocities committed against the Harijans in Bihar
are quoted. The atroci-
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ties committed on the Harijans in U.P. perhaps
might be quoted. But why do you not quote the
atrocities committed against the Harijans in
Andhra Pradesh ? Why do you not quote the
atrocities committed against the Harijans in
Mysore ? Did they not appear in the
newspapers in-recent times ? Why do you
make a discrimination ? If the atrocities are
committed against the Harijans in Andhra
Pradesh, you don't mention them because the
Vengal Rao Ministry is there.

(Interruptions)

SHRI RABI RAY: Since you are
politicalising the whole thing, you must take it
You cannot have it both ways.

SHRI P. RAMAMURTI: | am not

trying to hit at you. | am presenting the picture
as it is. If it hurts you, | cannot help it. Why do
you make a discrimination between all these
things ? Why do you mention only Bihar ? | am
seeing that here from morning till evening, the
other side of the Benches is talking only about
Bihar. (Interruptions) All that I am saying that
that | do not want to make any distinction. I am
talking of the atrocities committed in Bihar, in
Uttar Pradesh, in  Mysore and elsewhere.

[The Vice-Chairman (Shri Shyam Lar Yadav)
in the Chair]
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Please continue.
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SHRI P. RAMAMURTI: Therefore, you are
talking of the problem. | am saying that you
should go to the core of the problem. These
atrocities are happening in every part of the
country excepting in those States—I want to
emphasise this 'excepting in those States'—Ilike,
for example, West Bengal or even | would say
Tamil Nadu today or Kerala, where a social
reform movement has been developed not on
the basis of uplifting the Harijans but on the
basis of asserting the self-respect of the
downtrodden, rousing their consciousness. In
Tamil Nadu, for example, E. V. Ramaswamy
Naicker started the self-respect movement not
by telling the upper caste people that you have
got to be considerate towards the Harijans but
by telling the Harijans that you have self-
respect, you have also got your self-respect and
assert that self-respect. And where such
movements during the last so many years were
there and where those people have begun to
assert themselves and bigger movements of
assertion have come, you find that such
atrocities are not easily indulged in. That is one
aspect. But here it takes a different form. It
takes on the class conflict, the exploiting versus
the exploited classes. Here in Tamil Nadu also
some incidents took place where the Harijan
women and children were burnt. But they were
burnt not because they were Harijans but they
were burnt because they were the members of a
militant agricultural labour organisation which
the landlords could not tolerate. Therefore,
such things have happened there also. | do not
deny that. Therefore, Sir, when such people are
shedding such copious tears, all that | want to
point out is that this problem is not going to be
solved by any amount of discussion in this
House, by any number of commissions that you
may appoint. What are these commissions
going to do ? Somebody is asking for new
commissions. What are these commissions
going to do ? We know the problem. We know
how they are being attacked. | am also sure that
such attacks are going to mount
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hereafter. Why ? And | am not surprised that
after the last elections, such attacks are
mounting in State after State. Why ? Somebody
was saying as if these things are new and
happening now. What happened during the last
30 years throughout the country, nobody says.
They speak as if everything was good all these
30 years. What happened during the emergency
? Were not the attacks against the Harijans and
the weaker sections of the society concentrated
not only by the landlords but also by the
administration itself, the police administration
itself ? What is the number of atrocities that
have been committed against these people..

(Interruptions)

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Order, please.
Let him conclude.

SHRI P. RAMAMURTI: Why do you try to
white-wash all these things ? Don't try to
white-wash all these things. You are the
loudest in shouting, "We are the champions of
Harijans; we are the champions of weaker
sections of the society." By shouting you
cannot wash off the sins of the last 30 years of
misrule. You cannot wash out the sins.. .
(Interruptions) Sir, | am not yilelding.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Order, please.

SHRI P.RAMAMURTI: | do not want these
interruptions. If they cannot take something in
a chivolrous way, that is not the way.. .
(Interruptions). | am speaking for you. You
answer me. You have got a right to answer.
You have got so many people to speak.
(Interruptions). 4 P.M.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Please do not disturb.
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SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB: Bui, at that tume
ithere were not such barbarous...

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): FPlease take
your seat.

SHRI RABI RAY : The people have
lost confidence in the ,Congresms Party.

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB:.. and in human
.acts of violence, murders and rapes, In
Andhra Pradesh one incident took place
‘where a tribal man was beaten to
death and his wife was raped before the
whole village. (Inferruptions} '

THE  VICE-CHAIRMAN (SHRI
"SHYAM LAL YADAV) : Nothing that
he says will go on record. Please take

“your seat. .

D oAAUTTT L

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB: (Continued fo speak)

SHRI P, RAMAMURTTI: 1 want the
House io be regulated. I do not want
my time to be taken away lhke that.

{ Interruptions)

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Mr. Kureel,
‘please take your seat. When your furn
comes, you can speak. Please do not
-disturb because the time is short. (In=

Lerruptions)
SHRI P, RAMAMURTE : Much of
'my time is taken away like this.

e T qfta s Y
(=t ToArmw) : +fiaq, 37 fagea
g fF o cgrt /9 7 w9A Ay
Y qTAE FL |

(Intcf‘mﬁﬁm}l

SHRI PIARE LALL KUREEL URF
'PIARE LALL TALIB: Mr. Raj Narain,
you should also resign.

TFTHE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Mr. Kureel,
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please take your seat. I will request
you not to interrupt,

SHRI P. RAMAMURTI : Therefore,
Sir, the point that I want to make is that
I am not blaming the Congress Party
as such. But the main question that [
want to raise here is that they were para
ding so many laws that they have passed:
yes they have passed so many laws, they
are cxperts in passing laws, but when it
came to the guestion of ‘implementation,
they said the officials were responsible
for it, unfortunately the officials have
not done that.

SHRI NARASINGHA  PRASAD
NANDA (Orissa): Sir, [ want to say
that...

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): No, Mr. Nanda.
Please listen to me and please sit down.

SHRI NARASINGHA PRASAD
NANDA: Sir, water is pouring here.
How can I sit here?

THE  VICE-CHAIRMAN (SHRI
SHYAMLAL YADAV): Please shift
to some other place.

SHRI G. LAKSHMANAN : These
are the crocodile tears that they are
shedding now. ( Interruptions),

SHRI P. RAMAMURTI : ¥ hope you
will be kind enough to regulate and
stop them from interrupting.  Otherwise,
I will be taking more time,

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): No, no, please
continue.

SHRI P. RAMAMURTI : Now, Sir,
they are certainly experts in passing laws.
I grant that. But when it comes 1o the
question of implementation they say that
these had not been implemented because
of the officials.  We know that officials
are in collusion with landlords; nothing
new, But, then, there is the Implemen-
tation Coramittee of the Planning Com-
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mission which has reported that there was a
Government in a State which had the political
will and within a few months of its coming
into existence in 1967 and 1971 lakhs of
acres of land were distributed among the
landless labourers in  West Bengal.  The lack
of political will arose not only because of
the collusion between the landlords and
officials—that is one aspect of it—but also on
account of the character of the Governments that
had been set up in all these States, which
were States of the landlord, States of the big
monopoly capital. Therefore, where can we
get that political will which will overcome the
obstacles placed by these officials and be able to
implement these laws? For example the
emergency was there. Who were the victims
of the emergency? We are talking of the
implementation of the Minimum Wages Act;
we are talking of the implementation of Land
Reforms Act. Now, who were the
victims of the emergency?  Apart from this,
we want to conduct the agricultural labour
movement in  Tanjoore; we want to conduct the
agricultural labour movement in  Kerala; we
are  conducting agricultural labour movement
in Andhra Pradesh. In Delhi, for example,
Miss Sri Lata was picked up and put in jail.
What was her crime?  Her crime was that she
had gone and organised the agricultural
labour movment in Shrimati Indira  Gandhi's
farm.  That was her only crime and for that
she was picked up and put in jail under MISA
immediately after the emergency. Therefore,
Sir, the whole question is, if  they are
serious—and | am serious about it; | am
absolutely  serious—this problem of the
Harijans has got to be tackled on a war looting
and this can only be tackled by our going out, if
we are really serious about it, and not by
shedding crocodile tears over the conditions in
which they are.  All these tears will mean
crocodile tears. Unless we are able to go
to the agricultural  labourers  everywhere,
unless we are able to go to the Adivasis,
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unless we are able to go to the Harijans and tell
them what their rights are and tell them how
their rights are being exploited on a social basis
as well as on a class basis and unless we rouse
their sense of self-respect and make them fight
against this exploitation, we cannot improve
their lot, we cannot bring about their emanci-
pation. It has to be  done by their own effort;
it cannot come from above. By any amount
of talk you cannot improve the situation.
To ask the Home Minister or any Government
to bring about their emancipation is just to hit
the head-lines and these things will  not
succeed.  Therefore, | would even now say
that if they arc serious, I would welcome them.
If they are serious, let them go to the villages.
We will be prepared to co-operate with
them. It may be from the Congress Party or
the Communist Party or the Janta people, we are
prepared to co-operate with anybody who is
prepared to go to the villages and organise
agricultural  labourers and the Harijans and
make them assert through their co-operative,
constructive and concerted effort.  Otherwise,
| am afraid, there may be more repression and
more atrocities committed against them.  They
have to assert themselves and by an or-nised
effort, they will be able to bring about
emancipation for themselves. They will be able
to liberate themselves.  This is the approach of
our party to this problem and if this approach is
adopted by those people who profess so
much of sympathy for the Harijans, | would be
glad; otherwise, | would take it that this show
of sympathy is just like shedding crocodile
tearsin orderto hit the headlines. Thank you.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Mr. Havanur.

SHRI NARASINGHA PRASAD NANDA:
Sir,...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : Please take your seat.
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SHRI NARASINGHA PRASAD NANDA
: Please listen to me. | am raising a point.. .

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : Kindly resume your seat.

SHRI NARASINGHA PRASAD
NANDA: Please allow me to state.. .
{Interruption!.) Kindly listen.

THE VICE-CHAIRMAN  (SHRI

SHYAM LAL YADAV): No, Mr. Nanda.

'l have requested Mr. Havanur to speak

-and the Member is standing. So, please
resume your seat.

SHRI L.G. HAVANUR [(Karna-taka) : Sir,
we are now discussing the report of the
Commissioner for Scheduled Castes and
Scheduled Tribes for the year 1973-74- This
report was required to be placed on the Table of
the House by the President and | doubt very
much whether this report has been placed by the
Government. We are now discussing this report
on a motion by a private Member. | raise an
initial and fundamental objection to the
discussion of this report unless the Government
says that it shall be discussed as required by
Article 338(2). Now, the reports of the Commis-
sioner are being placed almost every year from
1951, but the Government, whether this
Government or the previous ones, have not
taken the requisite measures for the eradication
of untouchability and the abolition of the caste
system. Unless we abolish the caste system, as
we had done under Article 17 abolishing un-
touchability, the caste distinctions are bound to
continue in the Hindu society and we cannot
eliminate untouchability. Castes are social
categories based on heridity and so long as we
accept the principle of hierarchy, one caste
above the other, and the Scheduled Castes being
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at the bottom of the hierarchy, it is not possible
to achieve an egalitarian society. The
Constitution, in its Preamble and in the Chapter
relating to Fundamental rights, has guaranteed
equality of opportunity and equality of status to
all individuals. Unless we ensure equality
among all the castes, there could be no equality
among individuals. The caste system has its
sanction in the Hindu religious scriptures. So
long as we continue endogamy in the system,
the caste groups are bound to continue and so
long as we follow the religious and the ritual
purity or the distinctions, untouchability cannot
be eliminated. The caste system is opposed to
the principle of democracy. It knows no
principle of equality at all. There could be no
equality in the political and social life unless
there is equality in the economic field. The caste
system, as such, is not opposed to our very
Constitutional  prescriptions. In  November,
1949, when the Constitution makers adopted the
Constitution, they did not want to abolish the
caste system, but they wanted that some under-
privilaged communities or castes should be
uplifted by making them strong enough to fight
against the Hindu superstitious beliefs and to
fight against traditionalism. But the measures for
their upliftment have not been undertaken in the
desired direction and in an adequate manner.
One who goes through the Constituent Assem
by debates is bound to believe that even in the
Constituent  Assembly, there were caste
tendencies and there were vested interests who
did not want the abolition of the caste system.
Therefore, Dr. Ambedkar had to yield to the
pressures of the orthodox Hindus who were in
large number on the Constituent Assembly and
he agreed for reservations. | could recall the
days of 1932 when Dr. Ambedkar wanted
separate electorates for the Harijans, the
Muslims, the Christians, the Parsis and others.
Mahatma Gandhi persuaded him to accept
reservations and not separate electorate. Now in
spite of 30 years' working of the Constitution
not
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one problem of the Scheduled Castes, not one
problem of the Scheduled Tribes, not one
problem of the backward classes, minorities
like the Muslims and Christians has been
solved and we have got to *evolve a method or
a procedure by which there should be no
distinction between one group and the other,
between one man and the other. This could be
done by abolishing the caste system and by
providing equal opportunities to all the castes
and religions based on their population. That
was a principle that was adopted during the
British regime. The Britishers could rule the
country, because they satisfied every section,
every community of the Indian society.

SHRI KALI MUKHERJEE : Let us bring
them back.

SHRI L. G. HAVANUR : If you don't
introduce this, they will come here. If you don't
introduce this whether it is the Britishers or the
Muslims, whoever it might be, they will come
here. You are inviting them. You invited the
Muslims. Unfortunately, when the Hindus
followed the principle of inequality, the
Christians came in prominently, because they
followed the principle of equality. The
principle of equality is enunciated in Islam and
in Christianity. Well, our neighbours, the
Pakistanis, are there. They are going to
embrace us and it will not be a wonder,
gentleman, when, we the weaker sections,
come what may, may be a danger to the Hindu
society. Then, Hinduism will be in danger and
in mat event you have got to thank yourselves.
Sir, my submission is that some of the
gentlemen are not prepared to realise the
feelings that some of us have for the Hindu
Society. They want to provoke our feelings by
saying that we could invite the Britishers. We
did not invite the Britishers. In those days when
Islam or Christianity came here, it was not the
Harijans or the Girijans or the backward classes
who were ruling the country. It was the

upper
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strata which invited Islam and Christianity. If
you want to keep us at the bottom, well you are
inviting the foreigners and in that event we
shall have to wage a war against you. If the
political positions are not for us, if the
Parliament is not open to us, if the Parliament
is not giving us an opportunity to express our
feelings, we shall have our own parliament. If
you do not implement the measures, if you do
not satisfy the hopes and aspirations of our
people, well, we shall have our own secretariat,
our own legislature, our own government. If
you want it, we shall give it.

Now | want to come to the relevent point.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : Please wind up.

SHRI KALP NATH RAI : It is his maiden
speech.

THE VICE-CHAIRMAN (SHRI
SHYAMLAL YADAV) : No, no maiden
speech. (Interruptions). I would like to tell Mr.
Kalp Nath that he should not make such cheap
remarks every time. If the Member takes so
much time, it cannot be helped. Time is
allotted to all the parties and we go according
to that.

SHRI L. G. HAVANUR : | was
attentively listening to the speech of my
predecessor, Mr. Ramamurti, and | was
attentively listening to the reply of the hon.
Home Minister, Shri Charan Singh, on the
Belchi issue. | fully agree with the opinion of
both of them that unless we abolished the caste
society we cannot eliminate untouchability.
And unless we abolish the caste system, we
cannot avoid the atrocities. These atrocities on
the weaker sections like the Harijans and the
Girijans are bound to continue so long as we
sustain the caste system. Our Hindu society
sustains inequality. It is a part of the Hindu
society to treat some sections as inferior to
others and in this social scale of honour, one
sec-
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tion is sitting at the top and the others crushed
at the bottom. So long as this heirarchical
gradation continues, untouchability is bound to
continue and the atrocities on the Harijans are
bound to continue. They shall continue in
perpetuity, because under our Constitution,
although the reservations in Parliament and the
State legislatures were intended only for a
period of 10 years initially, they have now been
fex-tended to a period of 30 years. But it shall
go on in perpetuity. So long as untouchability
continues, so long as backwardness continues,
reservation has got to continue. None of us is
interested in removing inequalities ; none of us
is interested in abolishing the caste system.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : Please conclude.

SHRI L. G. HAVANUR : Insinuations and
provocations are now being made by some hon.
Members. | am a new-comer; | have had no
experience of such insinuations and
provocations. On a subject like this one cannot
speak without offending the feelings of some of
the Members here because this House is
composed of all manner of people— people
drawn from all strata of society. If | say that |
come from the bottommost section and |
express my feelings, | am bound to wound the
feelings of those who are the exploiters, who
have been exploiting us. But one should have a
dispassionate and objective approach. One who
has a sense of social justice would bear with
me. We shall not allow exploitation hereafter.
The hon. Member who just now went outside
said that | should have a Harijan Prime Minister
or a Harijan President. | think that day is not far
off.

Lastly, my submission is— the hon. Home
Minister is here—-that Article 338 says that so
far as this problem is concerned,
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references to the Scheduled Castes and
Scheduled Tribes shall be construed as
including references to other backward classes
and also to the Anglo-Indian community.
Under Art, 340, within a period of 5 years from
the coming into force of the Constitution, the
President of India was required to appoint a
Backward  Classes ~ Commission.  That
Commission was appointed in 1953 under the
chairmanship of Mr. Kalelkar, who was a
Member of this august House during 1953—
55. The report of that Commission has not
been accepted by the Central Government.
Although the Janata Party, in its election
manifesto, has stated that the Kalelkar
Commission's report would be implemented, |
would suggest that that report is obsolete. It did
not conduct socio-economic survey. It did not
collect any statistical data. It went on the sole
basis of castes or on the principle of hierarchy.
It was rejected by the Central Government in
1956 by the then Home Minister, Shri Pant.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Please conclude. I call upon
the next speaker, Shri Swami-nathan.

SHRI L. G. HAVANUR : | feel that the
promise of the Janata Party that the Kalelkar
Commission report should be implemented
may not be a bonafide and genuine promise.
My appeal to the hon. Home Minister is that he
should appoint one more Commission for
identification of the backward classes
throughout India.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : That is all. I think the point is
quite clear. Mr. Swaminathan.

SHRI V. V. SWAMINATHAN (Tamil-Nadu)
: Mr. Vice-Chairman, Sir, | must first refer to
the status of the Commissioner for Scheduled
Castes and Scheduled Tribes. He says he has
been stripped of 17 Regional Offices and he is
not commanding the respect that he is
expected to
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command under the Constitution. It is true,
Sir, that this post of the Commissioner for
Scheduled Castes and Scheduled Tribes is a
decorative post. He says he is not supplied the
annual reports of the Liaison Officers. This is
necessary under the Constitution.  The post of
the Commissioner for Scheduled Castes and
Scheduled Tribes should be made more
commanding and respectable. If the
Commissioner of Scheduled Castes and
Schduled  Tribes asks the State Governments
to furnish him with some facts and figures, not
all die State Government do furnish him with
the facts and figures; some State Governments
do not furnish the facts and figures for years
together. As my colleague, Mr. Ramamurti
said, if any atrocity is committed against the
Harijans, we have to rely on the report sent by
the officials.  The Commissioner should have
an independent organisation of his own for
investigating such things, if necessary.

With regard to educational facilities and -
economic development, in the Report there is a
reference to the Aligarh Muslim University
Medical College's refusal to reserve the
stipulated percentage of seats for the Scheduled
Castes and Scheduled Tribes. It is very
regrettable but I may point out that same is the
case with the All-India Institute of Medical
Sciences, New Delhi, the Post-Graduate
Institute of Medical Education and Research,
Chandigarh, the Sainik Schools under the
Ministry of Defence and also the Kendriya
Vidyalay Sanghatan under the Ministry of
Education. All these institutions, private or
Government, do not provide the requisite
representation of 15 to 20 per cent of the
Scheduled Caste and Scheduled Tribe students.
This is a pitiable thing and it is very important
that the Minister of Home Affairs must devote
his attention to this matter and see that these
universities Indian Institute of Technology,
Institute of Management and schools are
persuaded to give them due representation.
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Sir, 1 want to submit that the meetings
between the appointing authorities and the
Liaison Officer are not frequent. Also, the
meetings of the Departmental Promotion
Committee are not conducted frequently with
the result that promotions, as and when
necessary, are not taking place. Cases of de-
reservation of (reserved)  vacancies  are
increasing year by year and the tendency
among the appointing authorities to ignore the
rules and seek ex-post facto approval of
appointments in the de-reserved vacancies
is increasing. This menace has to be curbed.
Also, frequency of periodical — meetings
between the Liaison Officer and the appointing
authorities and also the meetings of the
Departmental Promotion Committees must be
as much as possible.

Sir, apart from this, rules for appointments,
promotions and reservations for the Scheduled
Castes and Scheduled Tribes are not being
observed in many Government offices and
public sector undertakings. In as many as 15 to
20 public sector undertakings the rules are not
being observed. In the Report there is a
reference to Hindustan Steel Limited and
Indian Airlines Corporation not being prepared
to observe or comply with Government
instructions regarding promotion of Scheduled
Castes and Scheduled Tribes because,
according to them, there is already an
agreement between the management and the
trade union. There should be strict instructions
from the Government about this and, if neces-
sary, a warning to Hindustan Steel and Indian
Airlines that agreements between their
managements and the trade unions should not
have precedence over and against Government
orders.

Sir, the Home Ministry should set up a
separate cell to assess how many students are
admitted into the medical colleges and the
post-graduate institutions and what is the
percentage of their passes and failures ?

under Rule 176 130
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Shri V. Swaminathan] Sir in some States
special classes are conducted to coach
Scheduled Castes and Scheduled Tribes
students appearing for Medical College
examinations. This coaching should not be
confined merely to IAS examinations and
professional colleges. Coaching must be
extended for preparing the Scheduled Caste and
Scheduled Tribe candidates for the Steno-
graphers' and Assistants' examinations. We see
that in most of the departments, stenographers'
posts reserved for the Scheduled Castes and
Scheduled Tribes are de-reserved because they
are reported not qualified. Therefore, there
must be special coaching for the Scheduled
Castes and Scheduled Tribes so that they can
get qualified and get more of these jobs. About
their representation in the Judiciary, | want to
submit that when Dr. Ambedkar could be one
of the founding fathers of our Constitution,
there should be no difficulty in selecting
candidates from the Scheduled Castes and the
Scheduled Tribes to occupy positions in the
High Courts of our country. Very rarely do we
find it now. The Tamil Nadu High Court has
got one Harijan as a High Court Judge. So it is
time for the Central Government to see that the
persons belonging to the Scheduled Castes and
the Scheduled Tribes also represent the
Judiciary.

About the list of the Scheduled Castes and
the Scheduled Tribes, | would say that we have
to revise it and publish it again. From page 269
of the Report | find that the Ministry of Home
Affairs have laid down certain points which
should be observed when caste certificates are
to be issued. If a person belonging to a
Scheduled Caste or a Scheduled Tribe migrates
from one part of a State to another part of the
same State, he is declared as such. But,
suppose, the same citizen belonging to
Scheduled Caste or a Scheduled Tribe migrates
to another State, he is not given the benefits of
a
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Scheduled Caste or a Scheduled Tribe. If it is
so, the instructions of the Home Ministry are
highly unconstitutional and discriminatory.
Wherever he goes, a person belonging to a
Scheduled Caste or a Scheduled Tribe must be
declared as such. Otherwise, he would not be
able to get the benefits. Sir, we had been to
Bihar some months ago. What we found was
mat on one side of the river in Bengal, one
caste is classified as a Scheduled Caste, but on
the other bank, which is in Bihar, that particular
caste is not classified as a Scheduled Caste. So
we have to prepare a consolidated list of the
Scheduled Castes. and the Scheduled Tribes.
There is a constant and continuous pressure
from barbers, washermen and also fishermen
insisting upon the States to declare them as
belonging to the Scheduled Castes. But it is for
the Commission for Scheduled Castes and
Scheduled Tribes and the Ministry of Home
Affairs to re-classify the revised list and see
that, if necessary, these castes are also included
in the Scheduled Castes.

About the re-conversion, where a person
belonging to a Scheduled Caste gets converted
to a religion other than Hinduism to or Sikhism,
then re-converts himself back Hinduism or
Sikhism, he will be deemed to have reverted to
his original Scheduled Caste. There is no re-
conversion process, there is no institution which
can reconvert. Unless there is some mechanism,
some institution for re-conversion from one
religion to another, it will not be operative.
There on the same page, in sub-clause (ii), they
have said that in the case of a descendant of a
Scheduled Caste convert, the mere fact of
conversion to Hinduism or Sikhism will not be
sufficient to entitle him to be regarded as a
member of the Scheduled Caste, but he must be
declared as such by the people residing in the
area. It is very difficult. It is vague. The Home
Ministry must prescribe some competent
authority, like the Revenue Divisional Officer or
some other
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officer, to certify that even after conversion, or
re-conversion, so and so belongs to a
Scheduled Caste.

Regarding the encouragement of inter-caste
marriages between the Harijans and the non-
Harijans, usually cash and gold medals are
given in some States; other States do not
follow this. But, the cash and gold medals
alone cannot wipe out untouchability. They
must start long term and short-term
incentives—some  benefits in  education,
employment and also allotment of houses or
housesites or land— which can wipe out
untouchability.

And, as my colleauge, Mr. Ramamurti, said,
by mere commissions and legislations we
cannot wipe out untouchability. In Tamil Nadu,
there was one great woman poet, Avvai. She
said that there are two castes, man and woman.
But in the Constitution, there is only one caste;
even that difference between man and woman
disappears and only one caste is recognised.
We have to wipe out illiteracy and superstition.
Not only Periyar Shri E.V. Ramaswamy but
after him our great beloved leader who is called
"Anna' and also the present Chief Minister of
Tamil Nadu (Shri M.C Ramachandran) have
carried on propaganda, emphasising the
importance of equality, that untouchability
should not be observed in any form in any part.
So, it is for all of us not to depend on
legislations but to carry on social propaganda to
wipe out untouchability and to bring about the
upliftment of the Harijans and tribes to the level
of economically forward classes.

PROF. N. M. KAMBLE (Maharashtra):
Before | speak on the Report proper, | must
register my strong protest against the way this
particular Report has been brought in for
discussion. As a matter of fact, under art. 338 it
is obligatory and it is a special feature of article
338 that a Special officer is appointed by the
President to investigate all the matters relating
to the sefe guards that are guaranteed
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under the Constitution to these people and to
report to the President upon the working of
these safeguards. And, it is the President, as a
matter of fact, who, through the Home
Ministry, brings the Report to the House.
Unfortunately, 1 do not know why a private
Member, under rule 176 of the Rules of
Procedure, has brought this particular matter.
This shows the utter callousness on the part of
the Government in treating this particular
Report and its apathy towards the Scheduled
Castes and the Scheduled Tribes. Thus giving a
go-by to the Constitution by twisting the article
and bringing it under the Rules of Procedure.

Sir, as Mr. Ramamurti pointed out— and I do
agree with him—the discussion of these
Reports has become a ritual. Every year, the
Reports are discussed a lot of heat is created
from both sides, the Members condemn this
particular practice of untouchability and
everything is over. It is just like "Men may
come and men may go; | go on for ever." Like
that, the Reports may come, may be discussed
and may go, but these things go on for ever. We
sometimes blame this particular party,
sometimes that particular individual and they
talk of 30 years of Congress rule. But let me
point out that it is not for 30 years, but it is for
3,000 years that this particular practice is going
on. The founding fathers of the Constitution
laid stress on this, and they were having a very
high hope that after 10 years of the
implementation of this Constitution, all these
safeguards would go away and the Scheduled
Caste and the Scheduled Tribe people would be
brought on at par with the other people. But,
unfortunately, immediately, in the year 1959,
we had to bring in the Eighth Amendment to the
Constitution and instead of 10 years, 20 years
was inserted. Again in 1969 we had to bring in
the Twenty-third Amendment and instead of 20
years, we inserted 30 years. | think that the time
is not very far off when we will have to make it
40 years, 50 years and so on.
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i a criticism from some people, both
from the High Castes and those who are, so to
say, the  non-Scheduled Castes, that the
untouchables want to remain untouchables so
that they can take advantage  of these
safeguards. Sir,may | ask you. Does any
untouchable feel that he should remain an  un-
touchable throughout his life? On the other
hand, it is a slur, we say; it is a blot, we say.
With all this, these things are going on.  Some
people were blaming the Congress Government.
My friend, Mr. Ramamurti, asked "What were
you doing for 30 years ?" And my friends on the
other side are saying that they are the
champions of the Scheduled Castes. But the
things that are happening for the last three or four
months ~ will  show that it is not a particular
Government but it is the approach of this present
Government towards the problem that matters.
As the Leader of the Opposition has just now
pointed out, that the present Government
probably is under the impression that the
Scheduled Castes people and the Scheduled
Tribes people and these weaker sections of the
society, may be taken for granted. Not only that,
their followers are now openly saying "It is our
Government; we can take back our lands which
were allotted to the Scheduled Castes”.  This
impression the Janata Party is not in a position to
wipe out from the minds of the people. Itis a
matter of shame on their part, as a matter of fact,
that not a single individual from their party or
their allies like the DMK, the AIADMK, the
Marxists, the Akalis—I do not know how many
there are—has come forward to condemn the
atrocities of this type that are going on for the last
three or four months. It is nothing but mass
murder.

it a2 fog : w1 awr ar A
Ful g7 A SR AgAt 1 ?

PROF. N.M. KAMBLE: Earlier also
there were, but.......ccoceeevvevieviccciccees
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SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh) : In the last 30 years.

PROF. N. M. KAMBLE: Yes, 30 years. | am
not going to spare anybody. It is not a question
of the Government; it is a question of the
society to which you belong. At the same time,
it is a question of the Government's approach
towards this problem. And your approach is
known to all the people, especially to the
Scheduled Castes and Scheduled Tribes.

SHRI V. V. SWAMINATHAN : Mr. Vice-
Chairman, Sir, the atrocities and other things
are sought to be politicalised. It is not that the
DMK and others were silent. We have referred
to them. It has been referred to the
Commission also.

PROF. N. M. KAMBLE Thank you so
much.

SHRI JANARDHANA REDDY : You have
politicalised them enough.

SHRI NAGESHWAR PRASAD SHAHI :
For them it is a political stunt.

PROF. N. M. KAMBLE : The Scheduled
Castes and Scheduled Tribes people are socially
segregated and  suppressed, educationally
deprived and deceived, economically externed
and exploited and politically stranded, shelved
and subjugated. For their upliftment, they being
the weakest of the weak, the Constitution has
provided these safeguards. So on all these
planes, they require social justice, they require
economic justice and they require political
justice also. But the question is why, in spite of
independence, in spite of having our own
Government, we are not in a position to solve
this problem. Let us, not as a Government but as
a nation as a whole, look at this particular
problem. Have we got any national policy for
this particular problem? Do we accept that this
is a national problem ? And if we accept that
this is a national problem, then we must find out
a national solution for it. It is no use simply
blaming this party
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or that party. As the hon. Home Minister said, it
is the social structure of the Hindu society
which must be blamed. Well, if that is so, then
what are the efforts of the Government to
change this social structure ? We have got the
same old formula of giving alms to these
people. And if they start asserting their rights,
the atrocities are committed. It is not the
Congress Government, it is not the Janata
Government, but it is some other Government;
from whom encouragement is there. From what
sources and from what quarters it comes,
everybody knows. So, let us not blame a
particular Government ...

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : One minute more.

PROF. N.M. KAMBLE As my friends
pointed out from this side and that side,
untouchability is the crux of the whole problem.
Under Article 17 of the Constitution we have
declared from housetops that untouchability is
abolished and its practice in any form will be
dealt with according to the law and one who
practices untouchability will be punished.
With all these provisions the present position
remains the same. On the other hand,
things are getting from bad toworse. And
that is only because what we profess, we do not
practise; what we promise, we do not perform,
and then go on blaming this Government or that
Government.  We do not have the political will,
and, as | said, we do not treat this as a national
problem. At the time of framing the
Constitution it was accepted as a national
problem; otherwise, there would not have been
any provision regarding the Scheduled Castes
and Scheduled Tribes.  If I go through some of
the pages of this report . . .

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : Please do not take up any
more points. Please wind up now.

PROF. N. M. KAMBLE : | am touching this
important point because my friends
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there raised some question. Sir, appointment of
special officer for Scheduled Castes and
Scheduled Tribes is made under the
Constitution, but we know how this particular
office was stripped of its authority, and now
there is a move for the appointment of a Civil
Rights Commission. Well, if that is so, | would
like the Government to come forward with
some details and state what authority this
Commission will have otherwise amalgamating
all the commissions together is nothing but
bypassing this particular problem of the
Scheduled Castes and Scheduled Tribes.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Shri Rajnarain.

(Interruption)

o THATCEY : HTHE, § 3
foare 9z .,

SHRI K. K. MADHAVAN (Kerala): Sir, on
a point of information. | want to know whether
Mr. Rajnarain is going to speak as a Minister
or as a Member of Parliament.

AN HON. MEMBER : He can speak as a
Minister.

off TeAEe @ # g9 s
qFEAl F1 WATTHATR  HTAT ATEAT
§ famgin aga & *ge w=i

g ¥ ...

(Interruptions) SHRI K. K.
MADHAVAN  : Sir, this is a very serious
matter. They want to deprive us of the time.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Please sit down. The Minister
is not yielding.

SHRI N. H. KUMBHARE : Sir, the time
taken by the honourable Minister should be
excluded from the time given for the
discussion.
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SHRI K.K. MADHAVAN : Letthe
Minister speak, but not at our cost.

S URATAN : A7, § A FAAT
TreAl F1 qARFNT FAT § A
Eqraard ¥ qr9 T qIT F A7 IAI0T
wr gaEiT far ) & 37 & arwi w1
9z I47 § | 43 § AT AT wraw ST,

"In 30 years nothing has been done for the
Harijans and they live below the poverty line."

FZT 74T A1 & | AT H ITFT A
Tz AREAM T FITE F I &
IqT W FIE KL W@ g1 AT AL
g AT ¥ AT AT FIT I A1 IAH
wfaFiT TF o« § 91 797 4L gU f2q
w1 fedar 7 foar gm¢ ¥ fAwma $T
g T8 F

SHRI N. G. RANGA (Andhra Predesh): From
what records he is reading ?

ot URAAN : AT AT 927 AT
gar | W@ &

oraq, w3 § Iq f7AO7 9% wE@AT
argar § W@t q7 farr &) dar
ZarE dredronmo & Far oy wfy o
¥ war | WA g FAT F fag a9
TF i FEAA AEA | qGT § AA 7T
Fzf & 99 9% 1 T TFIT §T Faq A
fra zfesr Fasand a1 gfewm, gfeaw
WAT #49 U Wes § a7 aF a1 qfeq
sarafa farst ot w1 wrf wra 9df
T awgr W w7 gt ¥ fan
F15 w4 & at g 7w fag w7 w1
ZAT WA AE Z qwAT g1 G AT
Fawmegrg) qFafrgurgorg &
zq Tag 39T ¥ faw @gr gwr g ar
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T(3ZT FEATFL AT RIT TAT 4T AT
TIrFET qErEIET & fAwT 9% Zzud oF
WiH TEAMT TE@T 9T A7 wHAW 90E &
F31 {7 =710 weAew & faga ox wiw
geqrE IaT g3 A fgaw war ¥
g war st gFar 1 6T gndy qur
T, W OF wEr wi ! owEr war fw
T(FET QrITFT I wAW faury war
& @aer g G
SHRI K. K. MADHAVAN : You speak

about those who live now and not about the
dead.

Y AN TFET AT IFR
IaT 93w faary aqr & geqer A7 4
Tafae A% fags 77 wIF gEA T8
HT §HaT | a7 g7 7 BITT &F I5FC 5
far % aTare 3eaw wrE 9Ew o oY
3aT w3w fram aqr & gze7 7 4
fmz 3% fras g¢ g2 93w =1 fagra
QAT F IF TET9 F41 AT T47 | THFT
F1E TAr7 7E &) WA & T0gaw £
ot gfews ziew 27w wtaa o &
H3T fodt wremaw 98 gu £ 77 feafa
FT TEATTAT F AHR | TTHEL TATH
g2 farg go & % @ 2 frvwr aemar
g7 dfgar ws g &9 97 AL |
T TTFZT A THL & (747 77 97 §9
IHT g3 fygra aar § ovE g
T@T 97 AT FIAF GUET F AAT T IBFI
fa<ra famar 91

A qur ST W 4 A7 99
T |

ot AT ;¢ AT FEITTR ST )
Fwarata faardr o «F I aug gL G
78 fawrr wrz faar faam & € saar
afer ff, e faamr & o swarfa o,

Fqarefa fgardr ot @1 @@t frawrm | werEr faarr § o sy ofr, frard

&1 gwe 93w F Fra0T g1 § o9

fasra & ot sgamfa o, Gar 557 ar
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faara ar fagd sxamfs ot T g
OF TFTL FT ATH 7 GEQUGEE AT HT
qFIFT F AfFT wW w9 FA94T 97
Faamafy faas S #11

(Interruption)

T A & FEAr FEar § ou
ZATT Fewifaw gzEq A1 97 A F
TR FATH ATGFL, AT Zf4E FIAH F
AT A AT TR AT AT VR AAET
Frigar F = 91 @ar fearag g we
FATT AEHAATT ATET FATC AW &
zfradi w1, fowel v ar sifa F=47
#ifr =1 gow FWT "AET T AV IAET
T% | TR TATHT ATATT qEAS § AT
g agt 9T TF AT AATZ EIA FgT ATGT
Z 771 399 Arfzw F;TET WA
FHaaT TIET &1 /T F TH STHT ATAFT
FI AT K HAT TFTL R ATEC AGT
1 aar fr diiza &1 g<fow 78 gm
T #FifF 77 ATIFT AT JHA ATS
q 71 FART IAF f27 FT FHAT GZAT
qr AT 7 777 4 5 T8 300% & gfeaei
97, fawT auf gz, afwa! &1 T g
ag AT F7T 7F §, HeATAT FT W@ F
FTr AfEaT &1 fFara &1 98 | aeHiF
w1 afoez, ax & afaez FERT AT
gqLE aATeHITE FTAAM | TN ATACZ JIT
e FTETOT FT AT HAT THH A1 3 |
[T ATEHIF AT FAN AT GATE AN

T AT FT TF FIAAT 7T AT AT

TAMN AT ZATE 00 F faqmarar w1 a0
gt zafar # g fogi & fFag
FEAT {1 797 =2 § FiA, 9 7 707 |
FTT FIT A0 AT FEA A FIE FAA
7@ g g1 § qwAr WA g Ewe
AAFTT FAATTA ST ATIAAT FOTEA
Frx £, w7 wRAWT ST F TediEa
# TAFATCIAT AT AT AGT ATAT T,
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T FAATIT AT & qogfasy ¥ 3 gt
aF It TE AT AT, . .

Q% AMA TR frw fao 7

&t TRTREN . FT 97 giem
afax s | favgama st &
ey ¥ g3w & fav zfraw wfex
w1 gfomi ®1 gEy gaAw
FLAT qT, g O ¥ WT F giewAl
TN, afom,
TG F T A | F | OF 9%

3 .
g .

. (Interruption)

T AT WA AT AT T A
A TET AT AT FC FAT G

for oag & 22 @ & 7 7 weEw
Fwemifr o W omz wE O£
Fwara S &1 fasr, SEEr A

IqEATAA () TA W awq)
T W S, AfEu wwemfs W
6 T AR F

=t wRemais faoEr: wi=<d ®
AN F WEIA H af § |1 < ar )
gfosmi &1 %7 &7 fqeag o ¥
gfme ® gaw fFar g1 )

ot Tt v T 7E

SHRI G. LAKSHMAN : Itis to get
more Votes.......... (Interruptions).
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St WA : FerATd S,
faeft w2 wr § o 45 W
oI, g ga @A ad Ser
s )

Y BT AT T : AETUT ITTHAT-
e0E SfY, THATOA ST A1 FATAGTEY
..

oft grze Tag werd: F; 9iEE
e wET E 7

st weq g v | . . AfEw
T T fqg F asAaroaT w1 OF
are 78 75 AT A5 ¥ frzar v A7
7= 741 far ?

Iraqtens (A AR qw AT
g T15= Q6 ATET AL 2 |

=t awarTan : 2fay Fw Ay S,
d@rar & arge 9A ¥ v wEEr ?
#fad & swemfa ot F amw #
9% W E WA F wFar widf gEwa
L8 ourg &, gfdEl F o e

oY ST AEET FT FT9Y
famarg afer ¥ w3 @ gfesa srse
ga @ gFa £ ! wa A 4w
vt £ )

SHRI'N. G. RANGA :Isitso ?

[ RAJYA SABHA |

under Rule 176 144,

SHRI RAJ NARAIN : Yes, It is so; it
is so. | belong to Varanasi. Even now it is
s0.

SHRI N. G. RANGA: Even now ?

SHRI R.A. NARAIN: Yes.

SHRI N.G. RANGA : Then shame on
all ofyou in U.P.

st TEHAMCAW : I THVETH |
T AT qFAT 4T | §q F qHEH
AT AT AFT T EAET WL g oA fE
zq 41 gfewdl ¥ @ 2gi ov wEa
wie At 7@t foafaw 8 97w 97 2

-

TaET  (Interruption)

oA wa § gawt oF [ Z
qAE AT @i AEr £ 1 4z o
= 41 27 wOw & A 7 7oA fre
FT @I | ATE-AUE FLA F AL
HEET ARl 1 19070-71, 1971-72,
1972-73 51T 1973-74 7 912 AT
#Fr fooe = omw @1 G g oam?
FIT 1975-76 AT 1976~77 *T 74
& a7 fr gw Fd gw aza g ?
g foid woagm wwgf T W
THAT 9TEr F1 HEHIE WiE, a9 | ueH
wE AT E—8r {g FE am )

=} 377 71q fzaar (v siam)
CATEE WIH HATET | WTGET, WAT WH|
AT TRATAT S T WO =aE
¥ wqev uF aga f we-fesmern
A fear & | oF 9w 3w ¥ faa-
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a% W TH 9qA § qEEd TGl § I
g T AT AT F | 4% AgA Al
de-foasard & a@ 3 9@ @A &
frast % fard & o2 & 57 7 97

FEqT fF wiw TR 0FEIS
FAA |
SHRI NAGESHWAR  PRASAD

(Continued to speak)

IIAATERA () AW Wi qA14T) -
m A & A FE FAdr o )

ot 977 Ay (5@ At T 9%
fag #15 gaT7 gegE T TAA IAE
ATAATHIT F1 UFEGS [FAT A )

st v - & oAt fdr o A
TFA AET T § W IR IR
F1 @ wEw FTATE | EAR AT
FE F1E A oa@ g s A d
e g, AP 8 a3 R v faw
SR :Q' f (Interruption)
& fox 7z @ § fRr % % %

THH GG T AT AT 2 | (Interruption)

I-TATETR (A TR AR 037 )
TTHAATLEO S, 79 4157 1 (Interruption)
wa & 19 @ E A W anr owre
TEW FL | FET AT A AT AT ALl
forefy JTooft (wTT wEE oM AT

w7 & @ f A1 W A5 o
oz ST WTET wet fgaEr o o7
IO 2, TAY WA F ATET & 7 H
W g5 I wE 2, & wawwn g fr
et e e A A e (A 1 e
q g7 Waw T @E ¢ | I #E
% St A A AL g AR T T
faar sron . wEEl 4E feEr
ST )

***Expunged as ordered by the Chair.

[8 AUG.1977]

under Rule 176 146

it TreAreE : AwE W A oW
AFLAT § IN AT K| AAA F AR
FrE waerw A4 A@iE wd
argeqr Ag0 A1 S warg F 1 wew
FEAT A B ) W9 a7 @ e fr
i fedr w1 fasm 3 ar gar 37
TH @I W AEA ¥ A@T ¥ AW AT
T30 Far A gL 8 7 AT A v g ?
AT & AN AT T4 Fav AgrgE 2 7
#1 AEY gt 8 7 ag wwafua g faa
7?7 g mrifeg § stew M § a
AT 918 & ? A meataa & gfeeEt
77 3§ wifEAw T W FHEE ael
¥ AN e gl ® s ad E 7
ATF AT E AT ARF A E 7 A s
ardf & v Y # \ ag g w2
fr & aifas &€ f& am & sigw arff
ghewal 1 IFr & ey wEeT
g1 A1ga Fv e § faan fr wer ww
A

ITqATETR (Y WA wTe aRE)
wrea g wea dfgd

ot vwArTEn 2 Aw sErE @
FFa7 FiE § foAiyy F gt sz F
1 ZW ¢ ITFEFT TEAT 9EAT FATS
oI T TE A A TE F I O H
HrEdT W T (Interruption)
7 Zlheaa 917 % AT 7 3w 98T
frasl aogre 4r 7

(Interruption)

H ®weT WA TG oA JO
qr3E WTE ATET &)

Iqaarens (< smw =T A1EE)
arwArTEe A1 wawt 4f5% 1 argE wrE
arET £ |

sy FET AT TR T FIETOE TeaE
wEEA, Ag UEA AT ¥ FE 2
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[ #ft =&1 atq @ |

fr gfeadl ¥ st aa & sqm@r w=a=R

B wr g gfemid @ & a3
Wq (Interrupiion)

AR (W A0 A7)
LA 9EZ UM% WET FT E ! W
I3 9T |

ot AT XA WE 2 TF TEE
uE AET § ?

IIFATIA (A IAW T AEA) ¢
HMT FIAT AT AT Fw4 |

ot TATeme ;A e aee
& Fg T w7 w®r g e &
a7 #9 F FW 4y FoO AT TG A
10 AT I3 W | 7 «qEo 7
sorar ?

THE VICE-CHAIRMAN (SHRI
SHYAMLAL YADAV): He is on a point of
order. Kindly take your seat.

SHRI K.K. MADHAVAN : My first point is
whether the Minister is allowed to exceed the
time allotted to him. My second point is whether
the Minister is allowed to indulge in cruel
enjoyment at the expense of the lower sections
of the society also suffer all sorts of oppression.

THE VICE-CHAIRMAM (SHRI SHYAN
LAL YADAV) : There is no point of order.

St TATRMW ;. WS F TG
AL F1 AAFTY AT IFATE L
(Interruption) UFR qrif §'€ oY ﬁfm‘ﬁ‘
Fg’q? E‘ﬂ;n' qr 1. (Interruption) a':fﬂ'
Far oA wmer A ¥ MR
A g dr Al Dw wwAr ) "o

[RAJYA SABHA]

under Rule 176 148

wgaw r w2 fF zow fomr & &
EOEl q9T FT@' HTAT | (Intervuptions)
& oy qamaT g § fF ger w=iw
TH ST AT AF TAT T FEATCAT T G
#7747 80 AT Zhewwl 71 9w §
st Faifs w9 & @ F gfowt #
AW SaveEl BiF A 717 39 FHE
#I W3 ®WiEm % fog sEow oS &
ager @ glom =% & ow o7 anfent
Fars | el & e e a 9K
T AT AT . (Interruption)
§ gaai 9@ g f& s wre afow
wHg £ o gfeml § fau a3 w9
a § Sl J@ ST & ZA |
FIIF ST ATFIT FAGEE § FE W
AW B qT FIAAT § —

These who are fighting for a just cause, will
have their good place in prison.

Fa® & @ o ae 5o 75 7 w@r

T FF §W A ¢ aE gura
ot @ g e g 7 ...,
(Interruption)

o a9 W1 &1 W § A wifa 3
A wequ wfE A g #
&t meqol wha 3 it S F F FEr?
ey s & o g A e ¥ e
fyesr & =& Sa90 & W@ FEE
AToudodlo FT TEW-TA 97 AT |
a7 s oE Al 6T S AT R | v
AT e a2 1 qF afvh i gwd faay
g ¢ f5 w7 aF wfa a1 fefer
7dt gomw &= ar e w5 &7
wifa-1ar F1 Ao FTA JfG-AGT F

T #w 2z 1 W ww & fe§q
Ffzaz §, a979s £ WX TR *T W
# | wn Fweala S 9 9@ 1 A
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2 fF 913 s aEw & ghel 1 drerd
FT wfaw f&@ a1 am 9a @ 9t
I gRG A G4T F0A F 7 Fwmia
AT T 34 9% IF A5T 90X oy A
& THE BT aAg Frdy WX w7 gae
FEAME, 1 AT HI G0F A07 AT AE
T o ar g 7 Ly 9viag
7 faararT o marw & AErd
= wfasre famr 97 framw a7
T AT qa & eamr sd ghoAt &1
fiyet faar ox Jar far ) i =
drare Stady = fag & & s
a7 g &1 Jmy § A ghwT g
R 7oy giewa # o gt 81 3q
ot gfcara =1 v 2ff Far wwE E
7z Nad < fag & T W FAET
fip 3Eiq efeedi & fa @1 fFam
% frdr =afsm =0 am &/ SFaEr
oF arF g 5 gite ae aelt T
AAE T WL ug A AT FI
AR W ggE w1 TS
¢ dzrar #@t? #diw . AT
HRX TEw # wreww &g g w9
gaferTr ayfy 1 fgq @ W &
FAg 41 | gafan  Ferd Y
A FAT g AAT FeqAd T A
wFA F w7 § gad| 7 qFOT 56
AN wegarm ot #1 FW FowwAr
AT Fa= @Tﬂ' (Inter=wption) |
g St gfedl @ gF e,
31 Zfediwr g5 S, o gl
FY Helt Srerar St gfeemi 9% weam=T
worr A ghowdl 1 g0 ¥ arfr wdf
7 Im AT S o A FRT Ia
of £t 78 o w ) ghew e
gir F  gfwa gara few &
(Interruption) | gnIVT:T?-fT  fax I
W1 07 F fag gw &7 £

& st orft 1 Farady 297 e

[8 AUG. 1977]

under Rule 176 150

g aaEe waR giwdl 9% war=t
BT @1 ST § WEL FEAT TIAT | [
¥ gaars A1E gt | wEemfa S 9
gieoral F1 @ari 9§ S ST 9397 |
& aar axar § st § I an|
AT “ET |

odl g # F AwelT w4 av |
AT § UFIA AZ AT WIS
fe g8 wam F1 s@@ &1 SEET
gz Ao ar w5 sfew &1 gTem @,
gfear &1 awar & ag WO ag @A
tanamfiae s a1 fr e
FI WA TA WATT © &gl 97 ghewT 4
fredt srfd & & dnterruption)
I3 s & oo &1 gfewdt & o
aga &1 FioA aamar ¢ gfwl & fag
qAFaTALg Famar &, wiega qamr &)

gataa 92 ey £ fw sfor ot 9w
FTET 311'.5'3' (Interruption).

SHRI SRIMAN PRAFULLA GOSWAMI
(Assam) : Sir, | am on a point of order.

off wew ATg A+ IqATEARF WY
o qEE Wih mET d

SHRI SRIMAN PRAFULLA GOSWAMI :
Sir. 1 am on a point of order.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): What is your point
of order ?

SHRI SRIMAN PRAFULLA GOSWAMI :
Sir, we are dicussing some current incidents of
atrocities on Harijans in our country, in context
of consideration of the report of Commissioner
for Scheduled Cates and Scheduled Tribes. We
cexpect replies from the Ministers on the report
and about the present situation and not past
history with politics incidents. But instead of
replying to those points, Mr.
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[Shri Shrimati Prafulla Goswami] Raj Narain,
being a Minister, was narrating stories about past
history, avoiding the issues.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : There is no point of order.

SHRI SRIMAN PRAFULLA GOSWAMI
. | can also speak about his grand-father.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Please resume your seat.
Nothing will go on record.

SHRI SRIMAN PRAFULLA GOSWAMI :
(continued to speak)

oY TRATOAN ©  STAATSAE (T,
T feaT ¥ oarq Fgr awmar g
(Interruption) |

=Y HET ATE A ¢ ATAY, T GIEE
oTE ATET & |

ot AT AW §oaga &
oAt ¥ A fAes Fon Swar g
fF. . .. (uerruption). .

=Y FEG A A ;. WEONT I9-
qARAE  AElEd, H d4g &
gt g 6 Sl s feg 4 4
HEHTT A A THATAY T (w0t T8
qF AT IA%( F4H T 99 T 73
frar ar |

Fanreas (= W wiw arEw) ¢
TE TEFE HTF WS AL 8

SHRI BHUPESH GUPTA : Sir, | am on a
point of order. | have nothing to say about the
speech. The point is that the debate is taking
place on the Report. Some Minister must be in
charge of it. | take it that the Union Home
Minister,

[RAJYA SABHA]

under Rule 176 152

Sh. Charan Singh, is in charge of it. Mr. Raj
Narain—if you don't mind, you are not a
Member of this House—is intervening on
behalf of the Government. He cannot intervene
in his capacity as a Member because he has no
locus standi as he is not a Member of this
House. But, certainly, if Mr. Charan Singh
allows him to speak on behalf of the
Government, I can understand that.
Exceptionally,, Sir, a Minister also intervenes in
addition to the Minister in charge. Now, Mr.
Raj Narain is not speaking on the subject in the
sense in which a Minister should reply or
intervene. He is taking this opportunity to make
a harangue on the political situation. Therefore,
| want to ask, first of all, whether it is proper for
a Minister, other than the Minister who is
dealing with this matter, to intervene? Even if
he did intervene out of the way, whether what
he has been saying here is. relevant ? His job is
to answer questions in the light of what has
been said in the Report and he should defend
the Government's position. Does not his talk
here amount to something what the other
Members can say. Therefore, Sir, Mr. Raj
Narain is exceeding his authority in this matter.
Do | understand that Mr. Charan Singh will also
be speaking ?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Yes.

SHRI BHUPESH GUPTA : Then, Mr. Raj
Narain is only intervening now, and two Ministers
out of twenty are speaking.

IqEERE (T AT )
§ =g B A 9w awr St 7 97 a|
T WY | T |

o ONAEW:  AEG q1 AT
IF agT o fom & 1 F &9 AT
qTEeE W ATST 95T W24 | ¥ swmar
g fiF gem A oy fer Y i e
St ot g fgard gaw & aeeasm
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A IT% GAARAT &1 A AT
2787 FET | § 9 g v fedE wagw
Frr =i ) o FoorE g A £ a7
1970~71, 1971-72, 1972-73
#1T 1973-74 #T & | wwaL d
& 7z wgar Tgar § fr oe avat & s
AT A4 g€ &, I9F wAN SqrA
fere gak 3w Fgfeaaag .. ..

{ Interruption )

o1 F7T A T 2 AT, G TEE
OT% AT § | HY [T HTH ATET
7z & 5 g watg o # arg 2 fr oA
TAAATTT Ty gt Ay 77 g
w7 wifag aredy 7 Fedm wr @ E
& qaayr £ fF 197 sar3r wd A AT
RN EAE A £ 1 S

(Faterruption)

ITIAATAA (A 579 AR AET)
Tz FrE T qrE AET A8 2

=t geaT Tag werdt: oftaq, Arae
®T F AAqT  ATCAC TEE AF
qET IET AT B E |

SHRI SRIMAN PRAFULLA GOSWAMI : |
can also say about Mr. Raj Narain's grand-
father.

SHRI BHUPESH GUPTA : Sir, has the
Government decided to filibuster?

A wwAremer @ AwE,  gEa
FnATT B 1T TafAd 7, #00w FTAT
# o gar @ifad, Tfea wdm g
wifgamt a5ty 4, ¥ gg oAx 9 fy
ifezr &t ¥ T & A5 WIOT ZA,
IAFT 3ET Z 9T | gAfq ag 29 ¥ &%
w4 f5 St arEiara, 251 am g
T W, T3 I3 Fa0AT v efaa AT A
faar fet Freor & 5w & ae7 F7 faa,
at fie sraar aee e o Fr S

[8 AUG. 1977 ]

under Rule 176 154

q#T A qodr 1 fam gfrw F F
TETHET FF AT gfearat o e fwar,
3aT foar, gafad g% faars %
qAMGF T

St Famata faawt: gegEe,. .

At TreATme: Gfed Fwaniy
frardt sfr & &y wrdar 2 fr 3 43
TE Al w=AT E0T, ¥ IATT TETC
A g o=t £

¥ 70 9l WK wErrE ¥ At |
FEAT AEATE | Fo o H F 7w wwa
SAAT TE AT AR

=1 waanata faE : wepEs, .

Iaaarsad (ft sAe W arEw)
oM FIAT IS AET |

off TAAATTAM: I am not going

to vield.

51 FEq K19 T : ATEE FTF ATEL, |

Iqgareas (=t TR A@a aEw) ¢
TEZ ATF WIEC A AT |

SHRI RAJ NARAIN : Let us go by the rule. If
a gentlemen of the House repeatedly rises on a
point of order and wants to hinder the
proceedings of the House, you are totally
entitled to say that no point of order is going to
be allowed. You ask him to sit. down;

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : Let us hear him.



155 Discussion

Y woq WY TW ;WO 99
quTSAE WEEd, § awereEe S
FT AT WEL FLATE | AT T a8 FgAr
a’rg?rrgﬁ? .....

oY AMTAT AT TN : AE WIS
ATEz W AET § 7

Y wed AG T@: AEONT 39
AT "R EY,

IgaATeRe (Y AT ArE a1
qg WL AGRE AH AET A4l g | W
FIaT FHT F Afed ) .

St UWACEAN : F AT F I @
g

AL TIW H T qA99 FAAT GE 7
AHCE | FAH LT | AT AT A
qFAT FAAT F 30 aAF wgifEery
utT gfora gd &, SEeaIWH 1977
¥Aggrd 860 WX 1976 ¥ gu 4
3886 | WA WIAE FI A Afwq |
FJgrar 6 WA ¥ 3w 231 w¥ &
faw® @t 30 4 354 | wET Fw AW
a8, 7@ gemt s
saran g% & gfeeat ox wsrT dm
ufy & a@r & W1 W@t FAar qEf wv
qoFTe &, Wal 97 FAA oF wEA av
sz Wi A1 T 2, wt afoml O
FATAT FIAT &% &1 T & | i,
wTT FE ¥4 3o wTad gf 7@ Wiy
wr® wron gE ¥ A e fafm
AW O L.

Iqaarers (s wrw W AR
ag Wy FOfeEmT Twy &)

SHRI BIPINPAL DAS (Assam) : May | ask
a simple question of my friend, Shri

[RAJYA SABHA]

under Rule 176 156

Raj Narain ? If whatever he has been saying is
true, why are they afraid of appointing a
Commission of Inquiry to go into the acts of
atrocities on the Harijans ? If you have
conscience, if you are truthful, if you are true,
come on and have a Commission of Inquiry.
We will face it.

5 weemEn - o fafreae
Zrg S A 1 419 AT g, FHIE @

& fod I 98 Aea QU & AT @Y
A

ot TreEeEAn ;S TELEET
wafer praEr gf #, g FE d3
g /o { Interruption)

SHRI BIPINPAL DAS : Why not

today ? Why not for the last four months ?
Why not an enquiry for the last four
months ?

ot TreEremw :oqrg fafueoe
wE ST,  WOHl FgANEaT ®O§IA
AT FEATE T {7 73E | qTOFT
st wigar &, afom &, awr 799 @ |
& A19H0 T HATE | T Fwm @
g zfomt & e o wzofede g
g, AF FHIOE TARI AqT AZT X AT
T WEAL T A FT JIAT TG |
T AT WA aF AT gAT IAAN T A AT
Z1 AT § 9 ATy JiS Ag ur qrE
ar fez Sl ama § g =0
... (merruption) ST AW, #GT
T § | ®E g #Y At Ay
g | Taasd W40 | Gar 7 gufae fE
FuTt FAT & fAE ... (Unterruption)

it fafrarer o NTE g
TITT F ) WIT AATEA |

S« TwmTEw : Sgt oaw  fEEre
ATETT FT §ATH 47, YO AT 7
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fora fr wafefmas dqamadr dzmih oic
fage 1 faw aar F =9 @
f& ag o1 &% wiw L | WU FATES
#1§ Foer Fang & 7

WY AMIEE BT ;A AAEqT
FAWE |

Foerrener (o TR we @ew) ¢
FTAWE 7

A TR STET : AAE AT
ToATTET 7 21 fF o® #woe
meifE  F s e o F sEer
Tt § ¥4 =9 faes are wEE § A9
i wzifedts g€ & 3w 9 999 O
far o 7w e W W
# wrer sron v ot & w7 L L

Iaevrems (oA T we A ) ¢
g TS =AEATGT BT AW AF 2 | AT
ifzw

=i NorrAve STET : e =TT Tl
F ot wama it m gy % £, Ay
HY I T FL |

ot TaATTAn @ AW g w7
T AT WIGHT. L L. (Interruption)

SHRI G. LAKSHMANAN : Sir, hereafter, if
you call any Member from the Congress side,
you need not call them by names, but only as
"points of order".

/Y TraArEAw A, 3 A
T T WFHT WO @7 AT mUA
fareat =iz ey 41 & aror @ £ ATy
fg==@r oiry 73 w7 T3 @l e
g foem | wE g A ET @A
TE O Al ¥ | A7 £ gArt e

[8 AUG. 1977]

under Rule 176 158

fagre o gwfeee ot F & 33 )
Tod A9 T gfese qriEr 7 oad,
fafrmare am o a1 q=, wiw, W,
gfgat amfeee qrél & @« | g7 79 #7
TAT T F OHT FE 9T AT FT IE GI1C
TE A | HUL qg AR BE FT A
T FT A1 Fe el o ey ¥
FEOT A gAT £aT | A1 59 a| ®
fag & fafgamer are o Y @
fFoarwa 99 § 137 & 13
ST qrEt &, gl # 10 K & 10
war wiEt @, faeelt # @@l wwar
qrEt F1, T WAW F 85 F ¥ 85 FAAT
qEf @r, fagie § 54 W & 54 wwaw
qTEF ®1, TEEATT § FIT FT F99 OF,
me T A gE A e gE | oA
I GICT H qEET A AT | WA
F1% 9 TG0 T TAW & FA K T
FT ST FAGT qET A "@aw fFar § )
gafae am e & & fwe got &1
sord, faesr wfadt w1 g2d | SEET
T WU FHA 9, WA FH 0 O9TA T
9z FO A AT IET T T [T T
&W""T U (Interruption)

SHRI DEVENDRA NATH DWIVEDI : Sir,
I would like to seek a simple clarification from
Mr. Raj Narain. Mr. Raj Narain has intervened
on behalf of the Government in the debate and
in the course of his long discourse, he has made
certain points. He referred to the role of
Chaudhuri Charan Singh when he was the Chief
Minister of U.P. and about his liberal attitude.
He has referred to that. | would like to ask him
a simple question. When Chaudhuri Charan
Singh was the Chief Minister of U.P., Mr. Raj
Narain had been arrested here in Delhi and he
was in the Tihar Jail. | had gone to meet
him at that time.
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[Shri Devendra Nath fasr =30 ﬁs ATE qT ATA 230 91
Dwivedi] . BT
And no sooner had Mr. ... (Interruptions) | was )
told that he was not feeling well and | want to | TH AT ﬂ'ﬁﬁ‘a-‘-l’ fefeerar F _Tgr
see him. No sooner did Mr. Raj Narain see me IET
from a distance of 50 feet, he asked: Devenji, 15 X 2
have you removed that rakshasa ? He said that o favz 3% # F A aa kil
in Hindi. AR

SHRI NAGESHWAR PRASAD
SHAHI : How is it relevant ?

A7 @ET AGN &, Ta & |
(Intrruptions). | am seeking a

SHRI DEVENDERA NATH DWIVEDI
:1  asked in Hindi :

clarification. Do not tell me rules. Now, what |
F g 2 arar A Faw oo w2

W 2 7 Hesaidia Hindi:

T O G AT A=A Hal § A7

want to say is that having held this
view that the then Chief Minister was a
rakshasa,a demon, how he has changed his
view to such an extent that he has gone to the
charans of Shri Charan Singh.

SHRI G. LAKSHMANAN : On a
point of clarification. He says that Mr.
Raj Narain told him  that Shri Charan
Singh is a rakshasa, a demon. | say that
Mr. Charan Singh is an incarnation  of
Ravana. He belongs to the depressed and
oppressed classes. He is against religious
fanaticism he is against casteism and unruly
« elements. | am proud to say that he is an
incarnation of Ravana.

Sy e o s, §ogoe
foar feddy ot &1 3gd & wdta €1

T2 UF HAT ATFAT T T ZHA |

EATIT T AT FAeT 91 77 fAepT
ferserg o Aamarg fd w9
FAT FI ATRT A4 F OAHA @ §
7T qA wEA 0 A wwer
oafy ot 7zi & =9 W £ | W a7 a7
TEA AV § g ®T T AT T FT AOAS
F7 %A1 ) gare fog fEDY &

gyaaree (= s ST ATER) ¢
9T T FATET AT A T

=T TIRATCRA : ZHTE a2 & &7 9
.-.;r B ((-:re'wpﬁolrs] qgﬁwm‘q?ﬁ-
g (fmerrur-u'ms) ST Tﬁrﬁm a #3r
s | e dr A 3= wEr &
7z faegwr fawa, femarw,  wm,
yaT A ad g wT & froag
& gaar 7 & o O swemfa ot
F1EW qET WAT ATA A | FEA FaET
T_T‘ff,ﬂ' T (Imcrrm!r:‘m:i )311 FHAT
F1 weg war AT & fag &ar7 a6
| & A A fF o g g
FTAT T3 A7 FAEME Hie T a9y,
ar omf fasr 5% s fag o, A
FHATIE ST |

THE VICE-CHAIRMAN (SHRI
SHYAMLAL YADAYV ):Yes, Mr. Makwana.

2

g 5,

SHRI YOGENDRA MAKWANA : Mr.
Vice-Chairman, Sir, | was hearing Mr. Raj
Narain with great interest and. .

ot wew fog : e &Y avw &
T 47 g 0 ar e ¥ few
oy g\ ?
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IIFAAR (A AW TR ARA)
O 9 T T gm0

T oy qear tag : ww fedT g Y

gt ? - DT

ITAREAS (A 1A% @E TEd) -
ST & @ER ZI R AT q9 § IR
g AZ0 g7 W FT F qA1E & ATGHT
AT FAT |- o

S TRALMT ;7 6 F7  @eN
Fu Afw qArg FF FN FA

SHRI PIARE LALL KUREEL urf PIARE
LALL TALIB : I have to make one submission.
The debate should be allowed to continue in the
next session. It should be allowed to continue in
the next session. It is a very important debate.
As a matter of fact the Government ought to
have moved the motion.

SHRI BIPINPAL DAS : Sir, may | make a
suggestion for the consideration of the hon.
Home Minister ? This Report should have
come to this House in the form of a motion
from the Government. This is the usual
practice. | do not know why they have not
brought in a motion before the House. It has
come under Rule 176. My submission is that
since a large number of Members want to take
part in it and the debate may be prolonged till
late hours, we should suspend this particular
Rule and agree to carry on the debate in the
next session. If the Government agrees, this
can be a solution; otherwise | don't know up to
what hour we may have to sit today.

SHRI BHUPESH GUPTA : There is no
difficulty. No rule comes in the way. As far as
the debate is concerned, we can do it again.
Some motion can be moved an 1 it can be
done. There is no difficulty. You cannot just
suspend the rule that way. Now the question is
whether you will continue the debate today or
conclude it tomorrow. That is the main thing.
We are not obstructed by rides anyhow.

[8 AUG. 1977]
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THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : Kindly see ' the
rules.

w176 § Wi zrem feem
& B =1 fF arg gar @ mwrr gT
=ifgm &feT a2 faq av 591 =7 2
AT TAT F UAZ 47 OF WIOF F =9
# ot faa a7 feagom zur ar 1 @
A W1E A9 fermom & 7 2 )

Al AMEAT wavz WET: TR
Ft & fF =t a3 meg 21 9T 2 )

FiEaTeRat (s AT @i aE) -
e s9vu fawdoA 2 oeafam o
wie o # fro adi @ 797

SHRI BIPINPAL DAS : Mr. Vice-
Chairman, Sir, this has been the practice in this
House that such a Report comes before it only
in the form of a motion. | do not know why
they have not done it this time. That is why |
am asking for the consideration of the
Government whether they can continue the
debate in the next session in some form. As he
says, the rules do not stand in the way. But
even if the rules stand in the way, they can be
suspended. But let them agree to continue the
debate. Why don't they agree to that ?

SHRI BHUPESH GUPTA : A very
important point has been made. When you
bring a Government motion, we ¢ an move
amendments to the Government motion and
express our opinion. Under the present rule,
this is not possible. Neither the Government
can bring a motion, nor anybody from this side
or that side can give an amendment. Now, Sir, |
don't know whether at this stage, it can be
converted into a Government motion. It cannot
be, it seems. Then, I think let it be agreed upon
that in the next session a Government motion
will come, with a motion which we can debate.
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[ Shri Bhupesh Gupta ] Here there is
really no motion. It is just a discussion in the
light of other discussion we have had over the
issue. This is not fair. It is a very important
report and such reports in the past had been
considered on substantive motions brought by
the Government. The Members moved
amendments. There was a reply by the
Government. Nothing of the kind has been
done.

SHRI N. H. KUMBHARE (Maharashtra) :
Sir, | have to make a small submission. Today
we are discussing it as Short Duration
Discussion. In fact, we had no opportunity to
study the Reports. We were all alone under the
impression that this will be discussed in the
next session of Parliament. We had no time. So
my request is that this should be concluded and
the Government should give an assurance to us
that all these three Reports will be discussed on
a motion to be brought by the Government. In
fact, thisis a statutory requirement.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) : That is always open to the
Government.

st T ¢ v, EEa
TEATIST FAA A I 97 FE A= FT
o far @ wvvd fams e wE am
FET? 1 OF THET g5AAT

IraarTs (s mw e )
9 Fgr g 92 F1 §NF g £ Atea
feRwTaram @i g ..

=t TRATTEN : EF 2, A o=
faq 97 77 #ifag. ...

SHRI BIPINPAL DAS : | do not know why
Mr. Raj Narain stands up and talks about the
Business Advisory Committee of this House of
which he is not a Member. He does not know
what happened there.

[ RAJYA SABHA |

under Rule 176 164

#ft TrAATTIAW : yFT WA A,
o9 T2 Jo § 7 54 A7 faw A7
# gTgFe STH WET I3 T 2 Tl A47g
# qiz7Z ATF ATST gH T2 A Al 39
9T EIE WG A0 | 19w 92 F ai—
A A ATE ?

w5t = Yag  d 2 oww oavw
argar 3 fr fasme ouardt w99 &
Far % =0 7 wemEr 39 % fAy ard
g 2 &

FIAATER (St Ww WA w7 )
AAsmifesa damaEas 12

=t 5o fog W owmw A 52
= g HT £ AT ATE Fiz 7 @
@At A quoE fmaw &
T AT | U ST § 31 fE g

#Aggam ¥ faa dae i £ 7 o
2T awma F e & F dfom
Fear fF oo oy 92, 15 faee i
7 AT W7 W AW A O BN
Zrfam

gqaaTeRa (st ww e aveg)
s & 47 (e far femmaane o
176 HTZT R E | IH Y g
A qT F1 2BNET 2 W7 50 =
gfm 795 7% Wy wA™ & gy A
qF HA HET A THA

N Aufa <o Swd : FnE ax
EFL) ETTFTT ’_ﬂﬂ'ﬁ EiciE (Interraption)

SHRI YOGENDRA MAKWANA ; Mr.
Vice-Chairman, Sir, | was hearing Mr.
Rajnarain— TIATIEY  FY, "3'&.51,
ifsir—
with great interest and when | was hearing him
I was reminded of the old days which he was
narrating here. Mr. Rajnarain, before
1974— When he was
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in the Socialist Party- was a different
Rajnarain. That Rajnarain who was showing
his shoes to Chaudhari Charan Singh and
telling him in the U.P. Assembly that Mr.
Charan Singh could understand that language
only, was different. That Rajnarain who was
saying that Chaudhari Charan Singh was the
chieftain of defectors, that Chaudhari Charan
Singh was chair Charan Singh, that Chaudhari
Charan Singh was a pea-headed Charan Singh,
that Chaudhari Charan Singh was a Ravan—
that Rajnarain died in the year 1974-

[The Vice-Chiirmja (Shri M. H. Trivedi) in
the Chair]
SHRI  NAGESHWAR  PRASAD SHAHI
: On apoint of order.  How is it relevant to
the Report ? (Interruptions)

it TRATTAN : FrET ATF JET |
# o7 T Fraa s=a1 3 goe g
98 T WM g7 9T U o0 al
gt fewt st sfewr widY < 71 @i
g7 57 wegat 7 f s | ag o 4,
Ta 71 g%, fom waa fre & a9a 4,
for Twg $9 9T 97 AT @S 9T

o7 Wy zAfar # FEear awar §

fr 7z wzasz Frez Fiwwae 9 o

97 AW @1 Gl 8, THI 9T =0 gHl
=fen #Hiw wr =Hwd T mE e
ST 4T 4, T2E ST FT F, WA AT
1 4, 37 F faar v 4, 7w 92 g
F AT T, 99 A4 AT F41 9ed |
TR T TR g | A 9Ear
faawar & wrg sife F a9 21, At
FT TEAT E1 W IH F VAT FIA 0 AL
T7 21 T &, W W am@m &l |

SHRI YOGENDRA MAKWANA : Sir, | do
want to maintain the dignity of this House and |
do want to respect where respect is due to a
person, but at the facts which | have narrated
why is he agitated--to hear the facts which he
uttered in the past in the U.P. Assembly?

[8 AUG. 1977]
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SHRI RAIJNARAIN : Baseless.

SHRI  YOGENDRA MAKWANA
However, we admired and we appreciated that
Rajnarain who was there before 1974 but
unfortunately that Rajnarain had expired - he
died in 1974—and a new Rajnarain was born.

SHRI RAINARAIN : Why ? Because |
have become a Harijan ? And you don't like
me today because | have become a Harijan,
Today | am a Harijan.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI) : Mr. Makwana, please confine
yourself to the discussion of the Report.

SHRI N. G. RANGA : It was Mr. Rajnarain
who provoked; it was he who asked for it.

SHRI YOGENDRA MAKWANA : Now, a
new born Raj Narain quoting something and
abusing some leaders seems like the devil
quoting the Bible. I cannot but have to pass
these remarks because Mr. Raj Narain has
totally changed his ideology and has become
more Jana Sangh or RSS-minded . . .
(Interruptions).

SHRI RAJ NARAIN : You will have to
give me time to explain what | am. If he goes
on like this, I would request you kindly to give
me some time to explain what | am.

SHRI YOGENDRA MAKWANA : | am
deeply pained and surprised to hear the cause
of the communal people being advocated by
that new Raj Narain and one Communist
(Marxist) Party Member, Mr. Ramamurti. He,
of course, rightly said that a political will is
required for this purpose. Has the Janata Party
the political will to protect the Harijans and to
punish the anti-social and communal elements
in the society? Sir, | would like to read from
the Times of India of today where a report is
published—'I quote :
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[ Shri Yogendra Makwana ]

"Some indication of the change in the
atmosphere of villages can be had from the
fact, after the election results were out, the
district collector of Mehsana had to
announce publicly that the Protection of
Civil Rights Act was still in force, He had
to do so because rumours swept the
villages that the anti-untouchability law
had been scrapped !"

This was the impression given by the Janata
Party when they came into power, or when they
were gaining a majority in the elections. When
the election results were being declared, in all
the villages of Guijarat, it was declared by their
workers that the Protection of Civil Rights Act
which the Congress Government had passed
recently would be scrapped immediately by the
Janata Party.

Sir, 1 would like to quote further from the
newspaper, where it is stated :

"The frequency of such incidents and the
death toll apart, recent reports speak of an
ominous development since the Lok
Sabha poll. The traditional class of
oppressors in the villages have interpreted
the Janata Party's victory as freedom for
them to deal with Harijans and the down-
trodden "appropriately". Their war cry is :
"Your mother (reference to the former
Prime Minister) has gone; we will see you
now."

So the Harijans were thus suppressed and were
told : Your mother has died and gone and our
reign has come. We will deal with you with
high-handedness. Since then, Sir, this has
started. And what has happened during the
course of these four months? Every day there is
a news item that a Harijan has been attacked or
a Harijan has been murdered.

[ RAJYA SABHA |

under Rule 176 168

SHRI JAGBIR SINGH (Uttar Pradesh): Are
we discussing the four months or the four
years? Are we not discussing that Report for
the last four years ?

SHRI YOGENDRA MAKWANA :

We are discussing the four months also along
with the four years. During the four years also
there were such incidents;, we never denied
them. We say that there were atrocities on the
Harijans in the past also, but the quantum was
less. When an attack was made, protection was
given by the Government But, during these four
months, the Government has totally failed to
protect the Harijans. Recently we conducted a
survey of the incidents of the last three months
only. I was one of the members. We came
across a hundred incidents where the Harijans
were beaten severely, some murdered and some
burnt alive. These have occurred only during
the course of the three months only, and,
therefore, while discussing this Report, we
cannot ignore the incidents which had occurred
during these four months. And why have these
occurred Only because there is lack of political
will on the part of the present Government, and
they do not want to protect the Harijans. That is
the only thing, and, therefore, the incidents are
repeatedly occurring throughout India. It is not
an affair of one State, but of every State of
India, Even in Tamil Nadu, Andhra Pradesh,
Bihar or U.P. it has occurred there is no
exception.

Sir, we, the Harijans especially of this
country, have always brought these things to
the notice of the Government wherever they
have occurred, and the Government has given
proper protection. When there was a law on the
untouchability, the Untouchability Offences
Act, a Bill was brought in Parliament and a
new law, the Civil Rights Protection Act, was
passed. (Time bell rings). | have hardly started
and you are ringing the bell. What should I do?
I should be done



169 Discussion

soms justice. Sir, in the Untouchability
Offences Act there were many loopholes, and
till the Civil Rights Protection Bill was not
passed, nobody was punished. So, this Bill was
brought before the House, and it took four
years to pass it, because there were certain
elements within the Congress Party also, who
were not interested in passing that Bill. But
now when the Bill has been passed, an impres-
sion has been given by the Janata Party that
they have scrapped that Civil Rights Protection
Act, and, therefore, these incidents occur. The
elements which are there in the Janata Party,
not only herd but in the States also are all
reactionaries and are from the R.S.S. Even
some two days back, some RSS people went to
a high school in my State and said, "We have
come for cultural development. We are giving a
cultural programme”. And then they started
their political talk and preaching. The
Headmaster of the school said, "This is a
school. You can talk about some cultural
things, about some educational matter but not
about politics”. And they were driven away.
This has been started in every village, in very
high school. They have started capturing them
and at every place of importance, they are
bringing people from the RSS. Now, what can
we expect from the RSS people?

SHRI JAGBIR SINGH : On a point of
order, Sir. My friend seems to be bothered
about our party organisation. | think he should
take care of himself and speak on the subject.

SHRI YOGENDRA MAKWANA : When |
speak about atrocities on Harijans, |1 would
have to describe the things which occurred in
my State and which are
relevant . ..

DR. RAMKRIPAL SINHA (Bihar) : How
is it relevant to this Report ?

SHRI YOGENDRA MAKWANA : It is
relevant and, therefore, |1 am referring to it.

[8 AUG. 1977]

SHRI JAGBIR SIGNH : May | know
whether our party organisation is relevant or the
Government is relevant to this subject ?  Sir,
I want your ruling.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI) : Mr. Makwana, you are losing
time. Please conclude.

SHRI' YOGENDRA MAKWANA : All
right Sir, 1 will have to submit to the Chair.

As | said in the beginning, there is a lack of
political will on the part of the present
Government to protect the Harijans and they
have totally failed in giving proper protection
to the Harijans. The Ministers and their party
members shout here and say that they are for
the Harijans. But how can we believe it? When
Mr. Rabi Ray was speaking, | was hearing him
patiently. He said something about the Dalit
Panthers but he does not know why this
movement was started and how they argue. The
young Harijan youths have now started arguing
in the language of Shylock, a character in the
famous drama of Shakespeare, the "Merchant
of Venice". There, Shylock, the jew, argues :
"If you tickle us, do we not laugh? If you prick
us, do we not bleed? If you poison us, do we
not die ? And if you wrong us, shall we not
revenge?" That sense of revenge is now
prevailing among these Harijan youths and they
are there to take revenge. Though they are
incapable, though they are in a minority,
though they are weak, yet they are for that. And
as love begets love, hatred begets hatred only.
And the hatred has been started by your party.
Unless that hatred is removed from the grass-
root level, from the level of the village, you
will never get results. (Time bell rings). Sir, |
will finish. Now | do not want to go into
details. At the same time | want to make some
suggestions to the present Government. The
Harijans are not given proper protection. That
is one thing. And the fore-

under Rule 176 170
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[Shri Yogendra Makwana] most thing which
is required is to give them adequate and proper
protection in the villages. For that, it has been
rightly pointed out that there should be some
commission to go into this matter and to
suggest ways and means. The second thing  is
about the  educational

facilities extended to the Harijans. 6
P.M. I said in this House previously also,

the scholarship which is given at the
beginning of the year is collected by the
schools and put in the bank and is disbursed at
the end of the year. Government should take
action against these schools also. As regards
reservation of posts, this facility is always
avoided, both in the past and in the present.
Recently

in Gujarat Mochi community, which is a high
caste community, is included as a Scheduled
Caste community by this Government. In the
past there was a circular issued to the State
Government and the State Government in turn
issued the circular to all the organisations that
this caste should not be considered as a
Scheduled Caste. But the present Government
gave orders to the State Government stating
that this should be treated as a Scheduled Caste
and that the people of this caste should be given
all facilities of reservation as given to other
communities belonging to the scheduled
Castes. This is what is going on. Unless this is
stopped, | think the Harijans will not get any
benefit of this facility of reservation.

In a tribal belt the population limit for a
villege is 1500, that is, a village must have a
population of 1500 or more to be connected by
road. The tribal people, as everybody knows,
live in scattered houses and in fields and they
hardly make a population of 500 to 800. If
their

[RAJYA SABHA]

under Rule 176 172

villages are to be provided with road links, the
limit of 1500 should be reduced to 500 or Coo,
otherwise, the tribal people will not benefit.
Tribal villages are scattered throughout the
jungle belt. {Time-bell rings) There are many
suggestions which | wanted to make, Sir. But
since you are ringing the bell, | do-not want to
embarrass you. With these words | end my
speech. Thank you.

SHRI JANARDHANA REDDY : Sir, the
office of the Commissioner for Scheduled
Castes and Scheduled Tribes which was
constituted on 18th November 1950 has so far
submitted 22 reports and this House has
discussed so far 19 reports. But never was a
report discussed so hurriedly as it is being done
now by the Janata Party Government. When |
came to this House in 1972 the first thing | did
was to speak on this report and at that time the
discussion took place for three days. | do not
know the reason why it is allotted less time
now. Perhaps Choudhuri Sahib might have felt
the topic of atrocities on Harijans has been
discussed time and again in this House. But in
the report reference is made not only to this
thing, there are several other things which have
been referred to in the report. Perhaps Mr.
Rajnarain, the Minister, who spoke here has
spoiled the atmosphere of the House and
diluted the seriousness with which we were
discussing this issue in the House. In their
anxiety many Members described Choudhuri
Charan Singh in many ways. And my fridnd,
Mr. Lakshmanan, described him in his own
DMK style as Rawana. Perhaps he wants to
take him via Madras to Sri Lanka. Anyway, |
will not speak that way. | want to touch on
certain categorical issues, the sufferings and
also the remedies so that the honourable
Minister may give serious thought to them, so
that the Ministry may give serious thought to
them, and do something for these downtrodden
people. For the last 30 years as Mr. Ramamurti
was saying, all through this party is shedding
crocodile tears, or, for that
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matter, everyone who is not a Scheduled Caste
man has been shedding crocodile tears for the
last 30 years over this important matter. It is a
matter of shame. We are hiding whenever their
sufferings are highlighted. Whenever we take
up for a political positions, we start talking in
the name of some Pullaiah or Yellaiah to by-
pass somebody, but not with any sincere
motive. We often say that Gandhiji had desired
a Harijan to be appointed to the highest post in
the land. We suggest the names of Harijans
only for the Presidentship, never for the Prime
Ministership. I am not speaking only of the
Janata Party. The Congress Party also has not
done it. But there is no point in beating about
the bush. Let us do something for these people.

Earlier also, when we were discussing the
Home Ministry, | said that this is not a party
issue at all.  Yesterday Shri Raj Narain went to
Bangalore and said that Harijan atrocities are
more in Congress run States. Is it proper for a
Cabinet Minister to make such
uncharitable remarks? ~ Will the Home
Minister support his statement ? | have .with
me number of names and details of atrocities in
Uttar Pradesh and even in his own district of
Meerut.  But | will not say that there are no
atrocities in - my own State.  This is a social
problem for which all of us are responsible.
What is the point in saying that there are more
atrocities in Congress governed States or this is a
planned attack on Shri Charan Singh ?
Unfortunately or fortunately Shri Charan Singh
is the Home Minister and he is very much
concerned with this problem. Otherwise
nobody would have said anything against him.
If Shri Rabi Ray or Shri Lakshmanan had been
in charge of this subject, we would have
attacked him and nobody would have said
anything about Shri Charan Singh.
Therefore, this is not an attack on Shri Charan
Singh personally.  He happens to be the Home
Minister and our attack is against the Home
Minister.

under Rule 176 174

[8 AUG. 1977]

Shri Raj Narain was saying that much heat
was generated while discussing. Yes, it is
bound to generate heat. The atmosphere
outside the House is being reflected. Never
previously it was like this. What happens
inside the House is only the reflection of what
happens outside. As | said this is not a party
issue.

I will divide this problem into social and
economical. Shri Rabi Ray, while speaking on
this, used up all his 45 minutes to do Party
propaganda. He did so perhaps he is the
Secretary of his Party. Finally he said that his
Government is going to constitute a Civil
Rights Com -mission, merging the Backward
Classes Commission, the Scheduled Castes
Commission and the Linguistic Minorities
Commission. Probably this idea is being
copied from the United States of America
where they have got the Civil Rights Act of
1953. That Commission is altogther different.
There Negroes were being treated as coloured
people. Here untouchability and economic
backwardness are the problems so far as the
Harijans are concerned. These are not really
problems for the Civil Rights Commission. If
they look into these problems, | am afraid they
will be diluted.

Whenever we go through newspaper
reports, not a day passes when there are
no news of atrocities. These may be in the

north, south, east or west. These
are so many in number that we wonder
whether we are living in the land where
Gandhiji was born.  Sir, the Janata Party
people have taken an oath and they have
taken a pledge at the Samadhi of Gandhiji.
1 will not say that nothing has happened

during the past thirty
years. Butitis

for these people to act now. They have said
that they are going to adopt the Gandhian
way. So, it is for them to act now. Can we say
that this society is a society which Nehruji
dreamt of? No, Sir. It is a great
disappointment and our prestige in the
international sphere has gone down because of
the atrocities that we are committing on our
fellow-men.
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[ Shri Janardhana Reddy ]

Sir, | am not going to repeat all those things that
have already been said and attribute them either
to Mr. Charan Singh or somebody else.  But,
Sir, definitely 1 cannot accept the theory that
these atrocities are merely because of the caste
system that is there. | cannot entirely attribute
these atrocities to the class system or caste
system.  But, Sir, definitely | can say that
during the thirty years of Congress rule, we have
created a certain awakening amongst the weaker
sections of the society and that is a thing which is
important in the present context. It is not the hut
that a Harijan is being given which is important or
it is not the money that you give him which is
important. These things may not help him much.
What is important is the awakening that we have
created among" them and the awareness that we
have created among them. That is far more
important than anything else. ~ We have created
among them the awakening and the awareness of
their rights in the society and their place in the
society and this is what we have given to
them. We have made these things known to
them and it is because of that only that they are
living in the society with their rights and it is
because of this only that they are able to move
about in the society in the midst of the higher
castes who are unable to tolerate this situation
created by us. These people were waiting for an
opportunity and you created the opportunity by
forming Janata Government. But |

[Mr. Deputy Chairman in the Chair]

do not say that the Janata Party or the Janata
Government encourages these things and these
incidents. But it is for the Government to
condemn such things and to make categorical
statements and to give them protection. The
other day, Sir, | saw an item in one of the
newspapers. In a village in U.P.—Il have
forgotten the name of the village—the police
went to a village and beat up the Harijans there
telling

them, "Look, your Harijan Government has
gone.". Sir, this is what happened. But | cannot
attribute this to this Government. But this is
the thing that has taken place. No less a person
than the constable a Government man has gone
there and told them like this.

SHRI JAGBIR SINGH : Just a
minute. Have you verified the facts?

SHRI JANARDHANA REDDY : | said that
I have read it in the newspapers.

SHRI JAGBIR SINGH : | am asking you
whether you have verified it.

SHRI JANARDHANA REDDY: | said that
| have come across that news item in the
newspaper. You verify it.

SHRI CHARAN SINGH: It is a baseless
allegation.

SHRI JAGBIR SINGH : You are making a
baseless allegation. | think you are reading the
"Blitz" and other papers and making such
allegations.

SHRI KAMESHWAR SINGH (Bihar): Sir,
on a point of order. Please request the
honourable Member, Shri Jagbir Singh, to
speak from his seat. This is important. When
we do like that, other Members do not allow it.
So, kindly ask him to speak from his seat. It is
more dignified.

SHRI JANARDHANA REDDY : Then, Sir,
there is a lot to be done. If what | said is
incorrect, | will stand corrected. | am subject to
correction. Mr. Charan Singh, | did not want to
humiliate you or anybody else. It is a thing
which is known and it is a matter of concern to
me and to you if it is proved correct. That was
why 1 said in the beginning itself that we
should not take it in that spirit and we have to
find out whether it is correct, and if it is correct,
we have to make amends for it. | feel that the
present administrative set-up or the
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police set-up is not suitable to do this job and
that is why | appreciate the suggestion that has
come from the other House that there should be
a separate Ministry Tor this because this is not a
small matter or a small problem. The Home
Ministry plays only an insignificant role with
regard to this problem and it has only an in-
significant part in it. The problem being of such
a magnitude, the Home Ministry has got a very
insignificant part in it. Further, I am also of the
opinion that there should be a separate cadre to
undertake these departmental activities. When-
ever an officer is posted as a Social Welfare
Officer or a Tribal Welfare Officer to a
particular place, he feels that it is a punishment
for him to go to that place. Of course, certain
officers are doing very well and we have to
appreciate them. But -some people are feeling
that it is a punishment to go to these agency
areas and work there. Therefore, what | say is
that we have to build up a separate cadre of
people who are really interested in such welfare
work and we must give them some incentives
and send them to these places. We have to post
these people in areas like the tribal areas or
forest areas where the forest officers are
exploiting the Tribals. There is an urgent need to
do this.. . (Time bell rings). .Sir, you are ringing
the bell now. Mr. Raj Narain took about 45
minutes and | am not taking even half of that.
Sir, | will broadly identify the problem under
three heads—insufficiency of developmental
effort, exploitation and inefficient
administration, as | told you, just now.

I would like to give some figures regarding
the earmarking of funds for Harijan welfare. In
the First Five Year Plan, out of a total Plan
outlay of Rs. 1,000 crores, 1.5 per cent was
earmarked for the Harijans and Scheduled
Castes and Scheduled Tribes. In the Second
Plan, out of Rs. 4,000 crores 1.6 per cent had
been earmarked. In the Third Plan, out of Rs.
8,000 crores, 1 + 1 er cent had been
earmarked. In the
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Fourth Plan, out of 11,000 crores, 1 per cent
has been earmarked. In the Fifth Plan, i.e., the
current Plan, out of Rs. 3,900 crores, 1.3 per
cent has been earmarked. Sir, do you think we
can do something with these funds for the
Scheduldd Castes and Scheduled Tribes. | agree
with Mr. Kamble when he said what we do not
want to be Scheduled Castes permanently. We
should also fix up a time-limit and make them
feel that we are all one. And for that there is no
need to give special protection and deschedule
them. But for this we have to do a lot.

Then, Sir, another filing that |1 would like to
say is that we are getting 'Abkari cess' in almost
every State, except in one or two States. Nearly
100 crores of rupees were being collected by
way of this cess in each State. Out of that,
definitely I can say, the amount drawn from the
Scheduled Castes and Scheduled Tribes and
weaker sections was nearly 70 per cent. It is
enough if we spend what we collected for
them. Not even 30 per cent of that is spent on
them. Mr. Charan Singh being a powerful
Minister in the Cabinet must prevail upon his
colleagues and tell them that one per cent is
nothing. We can do nothing with this. We have
to do a lot in an effective manner to do away
with these Scheduled Castes and de-schedule
them and make them feel that we are all one in
this society. A time limit is essential.

Sir, some schemes are suggested both by State
Governments and the Planning Commission. |
feel that the Planning Commission is again one
of the glorified universities created with all
theoreticians. The other day, it appeass, one of
the members of the Planning Commission
asked: How looks a paddy tree ? This is the
type of people we have there. We need people
with practical knowledge. Sir, the Planning
Commission has suggested some
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[ Shri Janardhana Ready ] incentive schemes
which are not at all useful. Mr. Raj Narain, at
Bangalore has suggested that incentives should
be given for inter-caste marriages—incentives
like Rs. 1,000 and also vessels. Nothing will, |
think, happen with such incentives. What | feel
is that the Home Ministrg should come forward
with bill to give protection to children of inter-
caste married people that their children will get
education, jobs, etc. Such things should be
given, so that it can be a real incentive.

Recently, they have asked the Harijans to
take over as VMs. | can understand if they are
made Post Masters, teachers, and so on. But
such things will serve no purpose.

Thirty-eight per cent of our agricultural
labourers are from Scheduled Castes and
Scheduled Tribes. | am an agriculturist and
Chaudhury ~ Charan  Singh is also an
agriculturist. We make use of them for years
together as agricultural labourers. When they
reach the age of 60 and are physically disabled,
they are seen with a begging bowl, going to
every house. Can we tolerate this, Sir ? Can't
the Government think of setting up homes for
disabled and retired people who have served
the community and produced food for the
nation ? Such a thing can be done—if not
tomorrow, at least in the near future, by
collecting tax from agriculturists as we do with
regard to Pension Scheme. Sir, this exploitation
of the tribals is a particulary serious matter. |
strongly feel that justice should be delivered at
the door-steps of the tribals and tribal districts
should be carved out as viable units. Sir, these
tribals districts are being linked with the
general districts and no attention is being paid
towards the tribals. Unless we carve out the
tribal district as viable units, the tribals will
continue suffering and this exporta-
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tion will be perpetual. Previously, the
Tehsildars and the Collectors of Tribal areas
were given administrative as well as judicial
powers and they could dispose of the cases
then and there. But that is not the case now.
The judicial powers are not given to them.
How can you expect the tribals to go to the
lower courts and then to the High Court ? We
should change this and make the Government
deliver justice at the door-steps of the tribals.
Otherwise we cannot do justice to them and it
will be a perpetual problem. Sir, finally, I
would like to speak about certain schemes.

SHRI G. LAKSHMANAN : We have all
given our names. The hon. Members on the
opposition side are taking more time. The
Minister has got to reply. When is he going to

reply ?

MR. DEPUTY CHAIRMAN : At 7.00
O'clock.

SHRI G. LAKSHMANAN : Before his
speak, we have to speak. We have given our
names yesterday itself.

SHRI JANARDHANA REDDY: You
should have said this when Mr. Raj Narain was
speaking. | am finishing, Sir.

SHRI K. K. MADHAVAN : They did not
have their righteous indignation about the
wastage of time when Mr. Raj Narain was
speaking.

SHRI G. LAKSHMANAN' : He was
interrupted all the time. He was not allowed
to speak.

MR. DEPUTY CHAIRMAN : No one is
debarred from speaking for any length of time.
But it has been pointed out rightly that the
time is very short. The hon. Minister is going
to reply at 7-00 o'clock. If the hon. Member is
short, more Members can take part in the de-
bate-
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SHRI N. G. RANGA : The Vice-Chairman
could have told Mr. Rajnarain that there are
other Members also. But he did not do it.

SHRI G. LAKSHMANAN : Mr. Rajnarain
would have finished in time but for our
Congress friends bringing in Ravana, Rama
and all that thing. They brought these things
into the discussion.

SHRI N. H. KUMBHARE : Even small
parties have to be accommodated.

SHRI G. LAKSHMANAN : They are
becoming small parties in the long run.

SHRI JANARDHANA REDDY : Mr.
Rajnarain was referring to the Congress-run
States. He talked about the atrocities in the
Congress-run States. | request you to come to
my State along with me. | have seen in the
newspapers that Mr. Charan Singh is visiting our
State. Let him spend one day more there and see
how the schemes for Harijans have been im-
plemented. Sir, out of 36 lakh acres of land that
has to be surrendered under the land Ceiling Act,
7 lakh acres have been distributed and out of that
2 lakh acres have been distributed in my State.
How can you say that Congress-run States are
lagging behind ? | can quote a number of ins-
tances where other States have been exploiting
the situation. (Interruptions) There is no point in
accusing Mr. Kamlapati Tripathi. (Interruptions)
There is no point in talking about separate
colonies. My State has experienced about it.
Having separate colonies is going to add to the
segregation. In the report it is stated that there
should be separate hostels for the Scheduled
Castes. | quite disagree with it. Separate hostels
will be another segregation. Sir, unless we sit
together and work together, this problem would
not be solved. Our State has done it we started
separate colonies. But now we are going back in
the matter. There is nothing
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wrong in finding out mistakes and rectifying
them. Similarly, Sir, | said about the student-
managed hostels which we have started,
separately for Harijans and now we are going
back in the matter. Now they are mixed with
others. They are given the money that they
want as expenditure and the students are now
feeling happy.

Sir, there is another thing which I would like
to point out. There is always a thinking that
social welfare activities can be run by the
Government. It is a wrong thinking. Unless we
involve voluntary organisations into this work
and press them to do this, we cannot succeed in
this. Of course, the Government can give guid-
ance, the Government can give them help and
encouragement. And, Sir, there is no point in
accusing Mr. Charan Singh or anybody. It is not
a personal attack. Mr. Raj Narain has
unnecessarily diluted the seriousness of the
situation. He said here that these atrocities are
more in Congress run States. There in Lok
Sabha he said that it is a planned attack on Mr.
Charan Singh. It is not a planned attack on Mr.
Charan Singh. He is the concerned Minister. Let
us not dilute this and let us not give a go by to
the whole affair. Sir. my only request to the
Janata Government is this : We are here to co-
operate. When we ventilate some of the facts,
do not think that it is an attack on you. It is only
bringing a threatening situation to your notice.
It is not a threat to you. We are only bringing a
threatening situation to your notice. Thank you,
Sir.

DR. RAJAT KUMAR CHAKRABARTI
(West Bengal) : Mr. Deputy Chairman, Sir, I will
be very brief. Sir, for the whole day today, this
House is witnessing some sort of dramatics. Sir,
in the past few months, cases of atrocities against
the Harijans have come out in the newspapers.
Some people started saying that he kulaks of the
rural areas have started saying that because the
Janata Party has
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come to power and they are our Government, we
can do whatever we like. So, my request to the
ruling party will be to scotch this by their
action, by taking stern measures agains the
real  culprits and punishing them properly.
Sir, at the same time, | would also like to
request the hon. Home Minister whether he has
got the figures of such atrocities during the
period of emergency and what  action the
previous Government took in order to redress
those grievances and atrocities which have
been perpetrated on  the Harijans.  Sir, what
| find is that during the last five and a half
years or even during the last 30 years, the
symbol of the term 'Harijan' has become a
political football which is being kicked
from one side to the other. Sir, may I ask
one thing ?  How many of our politicians lived
in any of the Harijan  villages for a single
day ? Sir, as | understand, Gandhiji vised
to live in a bhangi colony. Sir, we say big
words of plan of action and so on. In the same
manner as Gandhiji used to live, how many of
our politicians —MLAs and MPs—have cared
evento live among those people ?  Sir,
in that respect, | have got much respect for the
Naxalites of West Bengal.  Young people,
bright people, boys coming from rich families,
went into the interior villages and lived there
with these Harijans months after months. Then
they started fighting about all these things. |
am not going to discuss about their path, their
action or their belief or their policies. What
I would like to bring out is that we may be
saying many things here and it is not a question
of policies and the appointment of
commissions, but it is the question of society.
Until and unless we change in our heart, this
problem cannot be solved. How many of us can
say that we are all for the Harijans and we
invite them into our kitchens and soon ? We
cannot say that.  So, it is no use passing the
laws and appointing the commissions. Sir, if we
are going to take the help of the local
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police in order to protect the Harijans, it is not
going to help in any way | will give you one
example of the United States. A fight used to go
on between the Blacks and the Whites in the
Harlim District of New York. White police
used to patrol the district and the complaints
lodged with them were to the effect that white
tortured the Black3 and the Nigroes. Do you
know ultimately what they did ? The recruited
Black people in the police force and even at
present usually the areas inhabited by these
people are petrolled by the Black police. So, my
suggestion to this Ministry is to try to recruit as
many as possible from the Harijans and the
Adivasis and put them as constables and A.S.Is.
in the police force whereever there is
concentration of Harijans. If we can do at least
this much, we can be sure that as soon as a
complaint is received police will take
immediate action because they will have a
feeling in their hearts that they are doing it for
It their own brothern. In this caste-ridden
society it is very difficult for us to change our
habits. So, if we still depend on the same
constables and A.S.Is. or those people who are
posted in the local police stations, who have no
feelings towards these people, | do not think
any action is going to be taken by them as the
recent incidents have shown that nearly 36
hours after the burning had taken place the
police reached on the spot to investigate. Sir,
such a delay will not occur if we try to recruit
Harijans and Adivasis and post them in the
police stations in these areas.

Sir, I want to make one more point. | will not
take a long time because the time is short. |
would have liked to speak on this subject for
hours. At one time many people, Harijans and
Adivasis, came to my house. They took tea with
me. Afterwards they asked me 'Sir, you are a
Brahmin. How are you allowing us to take tea
with you ?' They also said 'Even if we go to the
house of a rich Harijan, who has acquired a
position and money, he will not like to offer us
even a
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cup of tea in his house'. Sir, I am not going into
that. I am going into the feelings of the human
heart. This suppersti-tion in the Hindu society
has been going on in our country for a very
long time.

Sir, twenty years ago | was a student in the
United States. | used to argue with the white
students and ask them "Why do you behave with
Negroes like that?" They used to say because
they have a black skin. They used to counter-
argue with me and tell me. "You have a caste
system in your country. Do you allow Harijans
to enter your houses ? Do you allow any
Harijans to enter your kitchen? That is number
one. Secondly, when you go for marriage for
your son through advertisement in newspaper,
what is it (hat you prescribe ? Will you please
look into the matrimonial advertisement
column? A bride with a fair complexion is
wanted. Nobody says : A dark complexion bride
is wanted. Can you show me a single parent who
will like his son to be married to a dark comp-
lexion girl, or any bridegroom who will marry a
girl with black complexion.' This student asked
me and taunted me 'Why do such advertisements
appear in the matrinominal columns ? So there is
something in your mind regarding colour. The
colour factor is there. So they do not want that
their children, the children of the white people,
should have a black complexion’. This question
of complexions is running throughout our
minds. Commissions or no commissions is
going to solve this problem. Our leaders, our
politicians and our people will have to go and
live with these people and educate the masses.

Lastly, Sir, | want to make one more point. |
want to emphasise the question of education
that is needed. This question also | raised with
the students in the States. | asked them : 'How is
it that out of the total unemployed labour force,
you have so many of Negro people and black
people who are unemployed and why no | that
many white people ? The answer was ‘They
are not educated'. |

[8 AUG. 1977]

under Rule 176 186

asked another Negr 'Why are you not educated
?" The reply was "We do not have money. If we
do not have money we cannot send our children
to schools. We have nothing; not even money to
feed ourselves'. That raises the same question
whether chicken came first or egg came first;
or, in other words, whether money come first or
education comes first. Without education you
cannot get a job and without money you cannot
get education. So, Sir, unless and until we give
them enough financial help so that they get
enough education and they come to the same
level as the people in the rest of the society, | do
not think the problem will be solved. Thank
you.

SHRI SHOWALESS K. SHILLA
(Meghalaya) : Mr. Deputy Chair-
man, Sir, much has been said today on this
Report of the Scheduled Castes and the
Scheduled Tribes Commissioner for the year
1973-74. One cannot help wondering, Sir, that it
is for the year 1973-74 that we are discussing
when it could very well have been for 1976-77.
That means, three more issues would be there
and in eluding the present one it should be four.
If one looks at it from that point of view, one
cannot help feeling that not much of care has
been shown either by the Go- -vernment or by
the Commissioner, depending upon whoever is
responsible for bringing out this Report. The
fact of the matter is that if we are to discuss any
report of the Scheduled Castes and the
Scheduled Tribes Commissioner, we have to
consider it in the light of what is happening
now. And confining ourselves to what is
happening now, the recommendations made in
1973-74 will have no bearing on the present
situation or the present circumstances. | am
emphasising this, Mr. Deputy Chairman,
because of the way in which this discussion has
been brought here. 1 do not remember of an
occasion in the past when this report has been
brought to the House in this way under Rule
176, almost deliberately trying to avoid a
discussion. In
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the past, it has never been done for less than
three days. The Lok Sabha has been discusing it
for three days and will continue the discussion
in the next session. But here, we are faced with
a situation where we just have to finish it today
And we are requested to hurry up. But one
would like to do justice to it. Mr. Deputy
Chairman, Sir, why | am laying a stress on this
point is because of the vital fact that it shows
the attitude of the Government, the attitude, may
be, of all of us. And when | say the attitude of
the Government, | agree with one hon. Member
who said—and it is true— that the real problem
that we are facing is one of many social
problems arising out of our society. The caste
system and untouchability are the few of the
many problems, probably the worst ones. To
solve them, we need the co-operation of each
and every one of us, the big, the high, the small
and the low. But when such an attitude is being
shown by the Government of bringing a report
of 1973-74, it seems—I would not say that they
do not care; probably they do care-but it
seems—tl at it just did not occur to them to care
for it. 1 am sorry to say this. While the
Government cannot, by a legislation, hammer or
force people to care, the Government being a
part of the societp, the Government which
holds the adminisstration, has the responsibility
to iniiate a policy and understand the problem.
And in that context, this attitude comes into
play. I would, therefore, strongly urge upon the
Hon. Home Minister to bring in the next three
reports in the next session. | am sure the Report
for 1976-77 also must be ready by now. After
all, Mr. Deputy Chairman, four months of April,
May, June, and July are passed. | do not think
the Commissioner takes four months to prepare
the report. Otherwise, what will he be doing?
With more than half the year gone, | should
have expected that the report would be ready.
I would
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earnestly request once again the Home Minister
to bring forward the three reports properly not
under Rule 176 as if they are trying to complete
a formality, but under Article 338 of the
Constitution.

Mr. Deputy Cheirman, Sir, 1 cannot help
touching some of the points. As I said, though we
are discussing some of the things that had
happened three years ago, we have to come to the
realities, to what is happening now around us.
There is not a single day—here, 1 want to be
careful when | say this—when we do not read in
the newspapers instances of atrocities on Harijans
here and there, in some State or the other. | do
not want to challenge so as to prove it. | have no
proof. But | have read them. | am sure the hon.
Minister or his colleagues or his Government
must have also read them. Having read them, as
responsible ~ Ministers of a responsible
Government, and | hope of a responsible party,
they must owe responsibility at least in regard to
what had happened during their regime. In regard
to what had happened during the earlier years, it
is the responsibility of those people. There is no
doubt about that. But they must owe
responsibility at least in regard to what had
happened during the last four months after they
took over. Now, as | said earlier, there is not a
single day when we do not read about these
things. But what has been done ? When hon. Mr.
Raj Narain came thundering here, | was
expecting that he would come with a perfect
solution to our problem. But | am sorry to say
that he has wasted more than an hour here.
(Time-bell rings). Mr. Deputy Chairman, Sir, |
beg of you, | seldom speak. | crave your
indulgence to allow me. | would have imagined,
rather expected, that he would come with a per-
fect answer. But no. Apart from Wasting the time
of the House and making you ring the bell at us
who seldom waste their time, |1 am sorry to say
this does not give us any hope. On the
contrary, it gives
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us misgivings. | would like to stress that the
report that we read the other day in the
newsappers cannot possibly be a mere report.
Something must be happening somewhere. |
am trying to make it as mild as possible. True,
in the past, there might have been instances,
but not to this extent. It breathes a foreboding
of things to come. It goes with-lut saying that it
is against nature that these things should
continue for long and indefinitely. There is
always an end to everything, in life. There must
be an end to this also. How ? If the Go-
vernment cannot solve it, if we, here cannot
solve it, if the country cannot solve it,
somebody must solve it. Who will be let
person? It is said that if nobody helps you and
if you do not help yourself, not even God will
help you. This gives a challenge to the Harijans
themselves. What have they to do for their own
salvation ? It is for them to decide. More
talking here cannot help them. As | said in the
beginning, it is a question of attitude. When
that seems to be totally lacking, how do you
expect them to solve this ? | would not dwell
much on that. I will come to the other point.
We have read in the newspaper that the
Government is going to constitute a Civil
Rights Commission. | do not know if this is
going to solve the problem, for one can see that
the yeare trying to solve many problems in one
stroke. It is always said that trying to do many
things at a time means doing nothing. | hope
this will not meet the same fate. Here | would
like to make one suggestion that instead of this
or instead of doing this, | shall appreciate if the
powers of the Commissioner are not flowed to
be the same, not only of a compiler of a report.
Even as a compiler he has totally failed in his
job. Not only in this report, but in all the
reports—I do not remember an exception, at
least for | he la it five years | have been here—
he has always pleaded that this office or that
office has not given him this or that detail and
therefore, the missing link here and the missing
link there. In this
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report also he has stated the same thing. |
think he should not only have powers to

call for the report, but to take necessary
action if the reports are not given to him,

Not only that, Mr. Deputy Chairman, he should
also have the enforcing authority. He should
have the executive power to enforce all that he
is meant to do. Otherwise, it will be a
meaningless thing. He will be just like been
ordinary spectator in a football match where he
just watches how the players play, how the
teams fare is none of his business. | think the
time is long enough that we have made him a
mere spectator in a football match. I do not
think that was the role for which he was
intended to be there. He is not even a referee or
even a linesman. He is only a spectator.

Mr. Deputy Chairman, | will come to the
other aspect. | shall be brief here. Much has
been said that in admissions to schools and
colleges a certain criteria will be adopted to help
the Scheduled Caste and Scheduled Tribe
students, in the sense that they will not insist on
the requisite percentage of marks that are
obtained by general students. On paper it looks
to be clean and bright but it means nothing when
it comes to the actual practice. Most of the
students who come to Delhi with high hopes and
expectations of getting admission to schools and
colleges, go back empty-handed. | think
something should be done about it. Coming to
the question of appointments in government
departments or government organisations, yes,
they right in advertisements—I have known it
on many occasions—that such and such vacancy
is reserved for the scheduled caste and the
Scheduled Tribe can didates, but they will not
even care to call them for an interview. Mr.
Deputy Chairman, | shall end with a few words.
| do hope,—before the Home Minister goes, |
wish to draw his attention to this that he will
bring up the remaining reports so that we can
have an opportunity to say more on these. My
time is almost up. | want to give a chance to
others. | shall try to make up next time.
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gl, T3%4 77 WET § | wem A7 A7 §,
&Y FT F0 qAT F, WAA T AT E,
T AEN GEAT WATT 9T & q
serTaT o @ & 1 gfoaat &t adr i
T 39 ¥ g TE & | TEAAd ®
arg fom d@ & vn faar 3ag T
o1 FrferT g1 FTET I T E | T
Telt #r famet qosT aml & femas
arAar J4f & 1 ag q1 fesez wivdT # )
Sqr ff weET W oow  Fgvaw 2
“arr garadl A At w7 R
¥ ag afrorgt &1 ST A 2 1 A
amEl qv faear vgar 7g ST §
T a6t & amEf ¥ o Ji gaEt
# g qEt & deeet § wrewar &
qETT od gl W 4 AT TrAr &
femoft 781 & wgr & a1 7w w4 oY
A%z g1 & &1 gfew A fafomi
F AT A a4 wEr g 1% &1, afveen
1.4%fF:

"When we look at the balance-sheet of
our socio-economic achievements,
particularly relating to the upliftment of the
Scheduled Castes and Scheduled Tribes, it is
observed that the benefits of the socio-
economic progress have not fully reached
these communities and that there is lot of
ground to be still covered "

TVAT F WET g Wedl § qe g
F1 At FodiE § w1 2 1 7 59 ¥ wfaw
HIT T4 g TFA 4 | GOOET T 25
aql F 4T3 AT AAFT W1 Ag AT T
TET T/ § AAF 9 T gAFE HT A4pn
Zrawar 21 o A T gl 7 gt
s w9 ;ifgal & wng w5 oo &
I H 997 9 F g feasr i wdT
& | a7 *9 §49 g1 THAT g 1. 59 fqa
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wor st 51 wmar 2 1 7 ¥ ol
9T W T 97 A e a1 s
2\ T Faw A9 F W@ 97 90y 99
9% Wt I FT wa1T 77 q@egfE anfy
AT & | g UF FEWHT 99 § AR
T g 07 & ford g F 99 ¥ g o
arvas & g ogw 5w feafr wy
ga aFq & 7 gg faarr qg W@ ot
Fgai # & firew g fei G aw Az
¥ w0 g & AT o a9F qw ¥ o
T2 gf & 99 & 9% W anfge @
w2 fr oag A ¥ oardi W g onfa
st &1 fam gfema 721 2 1 g w4t
<Y g A1 | Ar U qEe gr o

it T @ WEE ¥ HEy
21

oyt &W ®ME : WO &l
g & Ay Aaaa’ # 91902 W6 w5
T ﬂT{tﬁ"&' |Inmrupu'on::_-“-“m;{'
g war off & @l # g7 wfq swar
& fom yebew =& 2 1 39 &7 dm
u% &g =aa fean o & 0 B 92
az aeafeafs & a1 7 €1 | 78 wvE
ag & f v feafe @ ag fawmr ga
¥ O & ger Aar wifem 1 v £ T
. Interruptions e qrgpn' g
g & faw wdt g€ a7 41 W G2
H drzr v = o
7 P. M.

Fg7 & 5 97 9t o= duw &
7 AW Tifgn | oo a R AT F
ars ¥ o\ TET T AT TFGT E | ATHA
¥ =¥ wfawer 57 9v7 7@ FamA7 F1f20 |
forsr¥ forg faoamer T fr o wE &, 996
faw 11 a8 =mawrs £ fF § o faam
¥ au g2 | g, g Aer off quR
w7 # | TAH IAAT ST HY g W
gfory aar fafert & frem oI
qrgAT FT A7 99 2171 gy | 9y
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sqrag v ! v gfot st frfe
F1 fga wmaw o H@er &7 afaer &
FUT FHAT I ! g WA A o A
FwY FiT &1 g2w Frar §, 3oy gfwmi
Frmmer g @ g | U
¥ WA 7% IRy R g9mE &
Tge ag FI q@ 9 § e o a6 a7
Fie ga7, 99 a5 fagre & wwegafa &7
WA AT | W AR g wAT A &7 AL
F ZA| FT HTET TAT T, TA T F1 300
=7 &% B gwer fear 1 & ar A
739 ¥ qUAT W qHY | QHT wEedr
#, a7 Fw ¥ o gy ol ¥,
g WrEAT 97 Twdr § fF A 0
Hq&t F gver gfowat &1 o w@ ar
T g, a1 TAH AR FE gEErAiiEas
A AT § | ¥ a8 Arar § 6
qa-8 g7 T & 5 G wEear § 18
w5 & za fawm w5 gor foar smoo
A1 30 AT A7 g weAT AT AE OF
T &t "/t s e fao, gfoeaet
gtz ffeaqt & qv  fqwam gv

ghemrai-fafesat &1 o7 wwa =9
# dfaar-awrtas, wig® g T%
g gars AT AT & | Sa fF
AIAFT AZIEA A o, qoAr foad 7 agr
2 9= 4, 18T 1, 14—

"At this juncture, it may be reiterated that
economic security is the only lasting and
basic solution for the emancipation of the
Scheduled Castes and Scheduled Tribes. The
cause of many social evils and the incidents
of harassment and atrocities has been mainly
the economic  dependence of these
communities on the better off people in the
society. It is this economic dependence,
coupled with the present socio-economic
system, that breeds exploitation of man by
man."

[RAJYA SABHA]
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Tt AT H, T 9% FT g GAA F
wifas AT § 78T F T HEAEE
& | Faw =X qrATfeE oA TATF, W
g9 TILEY TEFT 4% qE a%d € |
farear 1T AERAFTT T aww & o
g O W & AT gEw S, 1
FUHAT TAT EMAT | T F01 & THTAAT
ww aar 51 ifedEw wfaw wdmar
¥ faw 2% favie &7 & s9ed w77 Fnm
wiT 9z 1, arEm-arsT g Tfgy |
Faw Arfa fmateor #=, a4 e
T A9 § FIH T4 17 ART & |

qATE TG Hel T AfrweAT R e
¥ s fegfa & wraeT s
& qvaTa AW A1 Wifqw 917 wer AreaEr
feafr 1 gaew & fav 20 FET drwAT
T AT § AT FT Iqe7 F47 | IAF
foe s fraifea B 1 afooreeaey
AT SWT AT AHA e, e o
qsFa g, FLE A AgAr gE Awar ¥
&4 & ed faer | Fw § a6y
T2 WIZT A7 #1 /21 21, 97 fywr )
Ta3 AT AT A1 (HaT4, T90% foe 71T
F€ A9 g5 | AT WwGL F1 Al
fadft ST T WEE & THFT Taw 1
amA & 1 ofme, smoasres feaf
T AIT AT FgA AT F F [IAT TEar
g fr e & adt ard wwa 41 7 dwar
7z 3T & & am w1 giegr g wqmfa
Fed F fom gu wani § srovesTeia
frgfa € omr vt 9 fad gwa aifea
afenrmdi w1 qA FAET Ay AT § )
groreTeE  feafr & oaga arrenit
ST | TT AF ATT wT 47 | a8
Freawe Iufae aroew & fF owEd
ALHT AAGT AT 0 0 AT a8 ATSHT
zafau 41 fF wew § uF SETT &7
Tl W swammeT wwr ar ¢ fad
SETATT &1 L T 4T, TF0 § JA
wewTfaa & g€ of, ¥&T wic o Famni
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¥ ufefgusit @@ 4t | = ofeqw
4 ? Far gwfAq =AMTE ATOW 2
q, T FTAATIE FT AT frer @
TR/ AT ! AT FHA GA AT AE O
& T8 Af 7 v S zafam arow @
ar gt fiF I AT A T w
9T OF g 7% At 7wy ozEfEw
Ay o 7 sifrrfEat s amd
gardr € 47 7w TeEfaw g
Fafrza F1 wg #1 @Fr 98 491 )
afe & ATTOSHT & FTLOT F &7 ATgeHT [
feafar aga smaw 47 | # =g foafe
maa= #r #foaat o arfrarfaat
fam oA & w9 A1 Fawat § fafgw
2 A g7 guaml & faw savdw gFme
7T FEAFT T T AT wEE g )
ey faffa s a=d & )
maq fraifea Frisa 391 o= & |
ote feelt #1 g Frdwar a1 e
F7T, afz 3 zaargfa 72 srawa Ear
I TAANT & ZHT AT FT AEEE
Zrar =fag 1 97 W owmwT ¥ W ¥
F1E #qAr 7@t & ) & wew, ford
#fEfar Wt F9afae § audw
7 Taw AW A 97 | @ A%
fora o § ATHTTEET A o
721 & 9A9 & ag T 74 HT gy |

TART I ALY BT AHAT E | W
T F AT HE W T AR T F gl
# | faua a1 = 7M1 & s fooer
AT o & | wfa & o gaeEe &
TH A1 TR Fear famr # e &%
fram & 1 <Y AT FEETAT W AW aEr
T ggTs AW arr T AW 4§ wgAr
gt fF ot gl o off o7 a<g #7
AT AW AT FHI A [ @I W
7z 9% § & Saw a7 g |
iz fafom o ofgq sadia a8t
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FEAT AT & | TF Foat o1 & A9 F
T T WTET T A AT AT G
fr G dwgt do Fvw T AW i U
ar ot g awr T ART-aTEETT
#1 21 & g srrenmg iy 4 &4 0 s
AE, 9% HE AT AT gE AT
HATHT 5L AT & AT FAAT THE
TE FGT |

oSt & # gfeomi § o wrEEe
#T 2T 321 & wuy faemer a2 forard &7
WTH T 3GAT A2 | srrg-onrg 2feemr
FemiFAE M R EATT =
waear % fawer @ o det wow
& goa g gfemi a% wEfaEt #7
SEATO AgAT AT T 3 | F G F AT
¥ oy 2457 fr w2 gfom vy 3w §
AR § T e o § o aw w
I AT & | 7eF 3T W AT Sar qndf
T AR E | AW, T WEAT H AT
Tt ®7 faerft awres W& o FrewEr
St & FEATET SAT F wHE Awar
qrEr FT FEY TRAT AT F | 9% TRl F
TS H, 97 T AT E R E AT 0
7 feafa ov faame F27 3 grawsar
o ufes mggE R W 3 I E
BIF-FIT T T WITIL F T 7T
W& | " & S a%, i waerir
T GIAET AT, EI AT 37 HATATL FT
wamaar wer #r feea o g
qaF F qr § | afomey g
& avelt fawmr ¥ gaw 3w adf qF
SEE T A | T 7 WE |
T THTC T TEATE 36T 7% | TEl T
AT ATAAF § | T T Ty
TF TE Tt & | IAHT F T 57
adir, it o7 & sew Fe iR
T AT AT AT AT £ | Tay 7 e
#gam A aar & wew g gen € )
ag W gu Wt 5 s A s
wron| #r foredardr &, wdramon i fe
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[t &l @rE]

wat &9 swiE &1 feafa Gar it 2, gl
aew &1 fod qofaw &1 08 aoger |10
AT ATfgE WX FEFH drodTonATE 0
& FWT AR | aF T@1 wEe ghooi

FT =arr e g |

g, gfeew #wik fafkew o
I FHI & AT FO[@ & 1 | wHE
g Frorg e T T2 warae atew
HIAT § 73 T § | TG T A L,
g 45 AWM, CHT AHAFT TS O )
FUAT T HOATFET a9 T FT oo
FTHL A Feu Feafer s epraem w4r |
TH 799 F7 2e &1 foreard adye
arae % & | afe 7 g feafa &t awwa
T & ) A9 FHET AT I TAFEHT
o Tt 7 Tt & iy o fagg frar
7ér feafa area & o grFe for aof &
w0 gant & gfy fagg F¢ 95T O
s fAeRm 50 aEE 9% g |

A, 7w § g & 5 wgw
F gt foweft fedtd ¥ 246 frmrfer
%t & ot oo aF wvad fawrle #r
Heqr ww %% e & | fawf
2T & 9% I 9T wHe TE grar | T
foie &t fawifont &1 wr gar ? &
AR, HITH ArHT qE WA A F AT
=gt e 37 fasrfor st wr gar w7
I TC FAT FEATED B A8 | TAwy Fod
FATT ATHT FET & | T AT TT T
7z waad # B & wrdafeat Faa s
qz & Ziar & | 7% A aewdsET &
ag zw Fedt o w1 amg 9@ a7
waa | 7 ATEar g R adwr o s
F1 = fawrfea o oiver ¥ ofver waer
F74 ®1 Fif0w ¥% ) o F9 A
# 5 oz Swmard ¥ w7 fawrfo o
AT FLA FT AT FAT AT THEAT FT
AT &, T AHEW g qHAT 2 )
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AWd, o § A oF gEw wEn
T | W Ow e dee w fil &
St 7w ¥ 7 fgad & fF aw @
Wra frard 8 | oo sfasre ar g A
w@ifgr @t waF far a@gm wwd R
AT gl waal & qrg {7 o wow fa=me
AMTF AT T AT S adr mifndT
oo & ferar<i w1 gan, gaa ok san
TET AT FTH T gL 3T g0 A
wrdr faard &t g

MR. DEPUTY CHAIRMAN : Mr.
Lakshmanan, only a few minutes, please.

SHRI N. H. KUMBHARE : Sir, please give
me a few minutes. | will not take more time. |
have got one or two very important points to
make.

SHRI K.K. MADHAVAN : Sir, I am from
Kerala. You should give me some time.

MR. DEPUTY CHAIRMAN : | have called
Mr. Lakshmanan now.

SHRI G. LAKSHMANAN : Sir, | am very
glad that I have been given some time. | shall
confine myself only to a few minutes which you
have fixed. | condemn the activities of the anti-
social elements who are responsible for this
attack on our Harijan friends whoever they
might be. It is a shame to the people of India,
whether they belong to the Congress Party or
the Janata Party or the DMK. | am not going
into the party question. Inspite of 30 years of
our independence such things are taking place in
our country. Would not the people in the world
outside think that we are still an uncivilised
people ? The Congress Party commits a mistake
in their anger against the Janata Party which has
completely finished them in the last election.
They approach every problem in a political
manner. As far as my party is concerned, we
approach this problem, in a national spirit.
Whatever has happened to the people of this
country, it is a disgrace to the entire nation. The
Congress people are satisfied by saying that
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it was done under the Janata Government
forgetting that there were also so many
incidents at that time but when we in the
Opposition never blamed the Congress Party.
Is it that a Janata Party man killed a Congress
Party Harijan ? These are acts of civilised
savagery in a society which should be
condemned by everybody. We must go into the
roots of this thing, these acts are being
committed by antisocial elements because of a
certain historical background. These acts are
being committed because of two things: one,
the caste system in the country, and two, the
private property system in the country.

These are the two reasons for these uncivilised
acts being committed against the

downtrodden or the ordinary people of this
country. How did this caste system invade this
country of ours ? Before the Aryan invasion the
Indian people had no caste system in this
country.  We got this system after the Aryan
invasion.  And when the Aryans invaded our
country for their own benefit—not with bad
motives— they introduced caste system in this
country, that is, Brahmin, Kshatriya, Vaisya
and Sudra.  All of us who are sitting here, a
few, are Sudras. You know the meaning of the
word Sudra. The meaning of the Word Sudra,
according to  Agamas/Vedas, is son of a
prostitute.  In Tamil it is called vesimagan.
Do you know why  Harijans are being ill-
treated like this ? It is because we accepted the
caste system which was introduced by the
Aryan invanstion ...

SHRI K. K. MADHAVAN : The Scheduled
Castes are not sudras, they are called
panchamas.

SHRI G. LAKSHMANAN : Anyway, that is
the meaning of the word. Therefore, Sir, this
caste system should be completely eradicated.
Unless and until we do that, all this tall talk here
is not going to take us anywhere. | want to ask
the Congress Party. During the past 30 years of
the Congress rule what social reform have they
brought into this country either at the State level
or at the All India level ? You have not brought
any reform. You
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followed the same policy of the British im-
perialists that they should not interfere in God
and religion. You did not bring any social
legislation into this country. You wanted one-
party system. Whatever party rules at the
Centre must also rule in the States. Whatever
legislation is brought at the Centre, the same
should be done at the State level also. Why did
you not bring in any social legislation ? Why
did you not put an end to all the superstition
and bad things ? You see in the newspapers, in
the big newspapers, one full page is devoted for
horoscopes. All sorts of people are cheating the
instinct of the ordinary, smaller, people. | know
that even our former Prime Minister—I do not
know how far | am correct—used to go and_
consult Shankaracharya ...

AN. HON. MEMBER : Shri Rai,
Narain also.
SHRI G. LAKSHMANAN : Might

be. Under the Hindu caste system we call
Shankaracharya as Jagatguru. Has he
ever visited a Harijan colony or a Harijan's
house and taken food in his hut ? No. But
this Adi Shankaracharya visits" houses
only of the rich Brahmins and there gold
coins are placed at his feet. This is how-
caste system is developed and further
encouraged. As long as these things exist,
these uncivilised acts also will continue..
The Janata Party has told the people that
it shall bring many pieces of legislation.
The  most in portant legislation

that is needed in this country is in the direction
of social reforms. | would request the Janata
Government to introduce a social legislation
abolishing caste system.

So far as Tamil Nadu is concerned, the D. M.
K. Government had decided that if a Brahmin
had given his son or daughter to a Harijan girl or
boy in marriage he would be given a medal
worth  Rs..
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1,000. Not only that, he would be provided a
job and his family would be given an advance
and he would be given preferential treatment in
the selection of Deputy Collectors and Revenue
Officers and District Judges . ..

SHRI K. K. MADHAVAN : You have
copied it from Kerala.

SHRI G. LAKSHMANAN : For appointment we
used to select people from among the cobblers
and other down-trodden people -who are the so-
called untouchables, even though they did not
fulfil all the required qualifications. We were
able to do all these things even though you were
ruling here. But with your own Government
there, you could not do any of these things. We
had constructed 40,000 to 50,000 houses for
Harijans and we saw to it that no Harijan lived in
a hut in the city of Madras. If the former Prime
Minister had allowed our DMK Government to
continue for another 56 days more and face the
election thereafter, we would have completed
these houses and given them to the Harijans free
of cost. Even now if you go to the Marina Beach,
you can see these houses. Shri Kalpnath Rai was
recently to Madras and | took him round and he
said that Tamil Nadu was the best administered
State.

My submission is that you should get rid of
the caste system first of all and for that purpose
some social reform should be introduced. |
would even suggest that whoever is to be
elected either as a Member of Parliament or the
Assembly should have, before his election,
given his son or daughter in marriage to a
Harijan family. Will any Member of Parliament
be prepared to do this ? Please stand up so that
I know whether any one of you has done this ?
But the ex-Chief Minister of Tamil Nadu,
Kalaignar Karunanidhi, whose Government was
dismissed and who has been put to all sorts of
difficulties, got his son married to a Harijan
girl,..
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SHRI N. H. KUMBHA RE : He should give
his daughter also ...

SHRI G. LAKSHMANAN : He has no
daughter to be given now. Sometime back Shri
Janardhana Reddy was speaking. Why does he
keep a tail behind his name? The President of
India also keeps the word 'Reddy" after his name.
Why should it be there ? | appeal to the
President of India from this House to remove the
word 'Reddy' from his name. Let our President
be known by the simple name of Neelam
Sanjiva. People give big advertisements in the
papers.

What do they advertise ? You know, they
advertise not only mentioning their caste as
Brahmin caste, but also they will mention so
many sub-castes and these things appear in the
papers. So, if the things are there, how can you
expect any progress ? Sir, | belong to a rational
movement and we do not give any importance to
the caste system. You cannot say which caste |
belong to and | also do not accept that | am a
member of the Hindu society because the Hindu
society has been responsible for this and in no
other religion you will find such a group as the
Harijans. In no other religion Sir,will you find
such communities and such castes, who are
treated worse than animals. That is why | am
ashamed to call myself a Hindu and that is why |
say that a society must be formed in this country
not on the basis of any religion and it should be
the Indian society of which all the people are
members. We will call ourselves as Indians. If |
want to call myself as so and so, | would call
myself as a Tamilian Indian. Therefore, such a re-
form should be brought about. Now, why do all
these troubles come ? It is because of the private
property system. He says, "This property was
handed over to me by God, by the Almighty,
because in the last birth | was born to a very good
man who worshipped God and, therefore, he gave
me a lot of wealth and that is now | have got that
wealth and | shall not give that wealth to
anybody." He says like this.
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Therefore, this property system should also be
abolished. Unless and until we abolish this
private property system, this evil cannot be
removed. | am very happy that in their election
manifesto, the the Janata Party people have
very clearly stated that they would bring
forward a legislation to this effect, to abolish
the system of private property.

SHRI SANAT KUMAR RAHA
(West Bengal) : No. They said that they would
remove it from the Fundamental Rights only.

SHRI G. LAKSHMANAN : So, | say that

unless and until the Janata Party brings forward
this kind of a legislation which the Congress
failed to do for its own reasons— | do not want to
attribute any motives to them — it is not possible
to remove this evil. Of course, this Report is there
running into hundreds of pages. But nobody is
prepared to do any thing really. People will talk
much here in Parliament. Unless and until this
caste system is completely abolished and also the
system of private property is abolished, you
cannot expect any improvement. It does not mean
that 1 want a communist society. We can have
that kind of a society because we have a tradition
of five thousand years or so in this country and
we are the most civilised people and we are a
people having a tradition or civilization which is
five thousand years or so old. No other nation in
the world is five thousand or six thousand years
old and no
other nation has got a history which is five
thousand or six thousand years old. We have got
our Bhagawat Gita and we have got our
Tirukkural and we have got our Upanishads. You
will see what our religious heads wrote. They
wrote that Ravana removed Sita from the forest,
but went in a car. You know what happened ?
Our people wrote like this. But the Westerners,
taking the clue from us, invented the aeroplane.
Our work was over with writing about Ravana.
But the Britishers and the other Westerners took,
the clue from us and they invented the aeroplane.
But our peoples' thoughts were diverted towards
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something else and this happened because of the
Aryan invasion... (Time bell ring,). After the
Aryan invasion, the thoughts of our people, who
were so much educated and who were scientific
minded, were diverted to something else for the
advantage of the Aryans who invaded this
country and the thoughts of our people were
diverted towards God, religion, etc. Therefore,
we must see that this caste system, which was
actually introduced during the time of the Aryan
invasion, is completely removed and we must
also see that the system of private property is
abolished in this country. Then, Sir, we can
build one country, which of course, is India and
then, Sir, the Indian people will live together in
peace.

Then , Sir, | have got a request to make to
my MP friends here. Before they leave this
House— not today—how many Members of
Lok Sabha or how many in this House will say
openly that they would remove their tail after
their names and also say that at least their sons
or daughters will be given in marriage to the
daughters or sons, as the case may be, of the
Harijans ? Also, there must be an amendment
which must be brought forward to the effect
that unless and unless a person, who wants to
contest an election to Parliament, gives his son
or daughter in marriage to a Harijan girl or boy
as the case may be, he shall not be allowed to
contest the election. You bring forward this
legislation and bring forward this amendment.
Let us see how far the Congress Members,
who are speaking so much here, are sincere in
their words. With these words, Sir, | conclude.

SHRIMATI SUMITRA G. KUL
KARNI (Gujarat): How can he compel
other hon. Members to give their sons
or daughters to the Harijans?...............

(Interruptions).

SHRI T. V. CHANDRASHEKHARAPPA
(Karnataka): Mr. Lakshmanan, in 1971 you
had taken all the advantages

under Rule 176 206
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when you were with them, and now you
are criticising like this. . (Interruptions). SHRI
G. LAKSHMANAN: | may tell you that
you go through another legislation which
was struck down by the Supreme Court,
that Archakas should also be appointed from
among the Harijan community. That Act was
passed. We have said that Archakas should
also be from the Harijan community,
till today the Congress Government has not
brought  any constitutional amendment.
They have brought so  many amendments.
Therefore, | am  saying that they are not
sincere.... (Interruptions) MR. DEPUTY
CHAIRMAN: Mr. Naik. Just five minutes.

SHRI L. R. NAIK (Karnataka): Mr. Deputy
Chairman, Sir, | have heard with rapt attention
several Members of this august House,
speaking on the Scheduled Castes and
Scheduled Tribes and various atrocities that
have been committed against them. But it pains
me to bring to your kind notice that none of the
Members has spoken about an equally
important subject which has been discussed in
this Report, that is to say, about the de-notified
tribes. It would, therefore, be necessary to say
a few words about the problems of the de-
notified tribes in this country.

Now, Sir, as you are aware, these de-notified
tribes are facing very acute problems in their
day-to-day life. The question may be asked
who these tribes are. In this connection, |
would like to draw the attention of this august
House to the British regime. As you know, Sir,
the Indian economy, especially the village
economy, depended upon several craftsmen.
Our village economy was self-sufficient and
Mahatma Gandhi has said so much about it.
But with the coming of the Britishers in this
country several communities who had their
own professions—who were carriers,
transporters,
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etc.—lost their profession. The result was that
they were reduced to utter poverty. Now, in
Sanskrit it is said:

fed: f& 7 sAfT aw”

What happened was that when they were
reduced to poverty, they committed some
offences. It became inevitable. Poverty is a
source of evils. They were over a crore of
people in this country. Some of the interested
social workers, who devoted their attention the
upliftment of these people, have arrived at this
figure of nearly one crore.

Now, in 1924 the British Government
brought one of the most heinous and obnoxious
laws called the Indian Criminal Tribes Act,
1924. Under this Act, no individual was held
responsible for any offence that were
committed, but the community or the caste of
that individual as a whole was held responsible.
The whole community was registered as a
criminal community. Every member of that
community or caste was forced to visit the
village office or the police station to give his
roll call. That was the law that had existed.
Now, under the same law what was done was
that several settlements were created in this
country, especially in big cities and all these so-
called criminal tribes were dumped there. They
were, thus, segregated from the mainstream of
our society. The result was that they were
reduced to ashes. This was brought to the notice
of the Father of the Nation. When he studied
this subject, who at once took up their cause
and gave a clarion call to Congressmen in 1937
or 1938 that this law must be repealed
throughout India. That repeal was done in the
year 1952. But mere repeal of the law will not
help these tribesmen to improve their lot.
Several measures were required to be taken for
their advancement. After all, they were
backward classes under Article 15 of our
Constitution. Such backward classes are
required to be taken care of. Suitable measures
should be adopted by the Central
Government and the
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State Governments for their advance-ment. But
what has been done ? (Time bells rings) | will
just complete. | will not take much time. | am
only drawing the attention of the hon. Home
Minister to these problems. What | want to urge
upon him, through you, is that here is a class of
people who are equally suppressed and
oppressed and it would be his bounden duty to
take care of them. That is a very important point.
In this connection, | have gone through several
reports of various study groups appointed by the
Government of India. If you were to persue
these reports, you would find that they
recommended time and again that these tribes
are in no way different from the Scheduled
Tribes. Therefore, it would be necessary to put
them in the list of Scheduled Tribes. For that
purpose | urge upon the hon. Home Minister to
bring in a comprehensive law as early as
possible so that all such communities are
scheduled under Article 342 of the Constitution.
It is a very important point. | could have
elaborated on it in detail and brought home the
magnitude of the problem. But unfortunately, |
am the last speaker and | do not have enough
time. However, | end by appealing to the hon.
Minister kindly to take care of these forgotten
children of India, as Pandit Jawaharlal Nehru
used to call them. Thank you, Sir.

MR. DEPUTY CHAIRMAN : Hon.
Minister.

SHRI N. H. KUMBHARE : | will speak
only for five minutes, ~Sir.

MR. DEPUTY CHAIRMAN : We have
already exceeded the time. There are still a lot
of people who want to speak.

SHRI N. H. KUMBHARE : | re-present the
Republician Party. So many Members have
spoken both on this side and that side. Why
should I not be given an opportunity ?

SHRI K. K. MADHAVAN : Despite our
parties, we are deprived of the opportunity to
speak.
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SHRI N. H. KUMBHARE : | am very much
concerned. | will not take more than five
minutes...

MR. DEPUTY CHAIRMAN : There must
be some limit to it.

SHRI N. H. KUMBHARE : Sir, give me just
five minutes. Five minutes will not make much
difference. | will only deal with the outstanding
problems which the Janata Government is ccn-
fronted with.

SHRI K. K. MADHAVAN : Sir, give me
just one minute...

SHRI N. H. KUMRHARE : We shall share
five minutes.

wawt awg & difag & meow e
g A AT |

MR. DEPUTY CHAIRMAN : All right,
Shri Kumbhare. Please stick to your promise.

SHRI N. H. KUMBHARE : | will not take
more than five or ten minutes. Sir, the root
cause of the sufferings of Scheduled Castes and
Scheduled Tribes is the attitude of the society,
the attitude of hatred, the attitude of prejudice.
And the House will agree with me that so far as
this problem is concerned, the scope for the
Governments is also limited. The Government
cannot change the attitude. It does not come
exactly within the realm of the Government.
The Government can only formulate certain
policies which will ameliorate the condition of
the Scheduled Castes and the Scheduled Tribes.
But, Sir, | want to say that unfor-tunatley in this
country prejudice operates not only in the
society but it operates even at the Governmental
level. That is my impression. Even the officers
are not free from caste prejudice and hatred. |
do not say that they totally ignore the problems.
But there is also an attitude
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of indifference. Sir, I will just give few examples.
Now, Sir, here is the Report of the Commissioner
for Scheduled Castes and Scheduled Tribes. Of
course, this relates to the year 1973-74. The
Commissioner had presented this Report to the
President on the 15th September, 1975, and
almost a period of two years has since passed. It is
not a short period, It is a period of two years.
When the Commissioner's Report is submitted
to the President, the Administration is duty bound
to examine the Report. And they should also take
action on the Report. Now, | would like to know
from the hon. Minister—he may kindly take
note of this and he may ask his officers also— as
to what they have done with the Report. In feet,
Sir, when this Report comes before the House,
it is not only this Report which should be with us,
there should be another report—the  action
taken report—that should be with us. And my
information is that there is no action taken
report so far as this Report is concerned.
Then, how can we discuss the action of the
Government ?  The Report is there. It is only one
part of it. But it is actually necessary that there
should be an action-taken report of the
Government. It is not there. What is the use of
any discussion ? We do not know the mind of the
Government on the recommendations
contained in the Report. But | would like to
know from the hon. Minister as to what the
officials have done and whether they have taken
any action or not. That is one point Sir, | am only
speaking on the point of prejudice at the
Governmental level.

Secondly, Sir, no Government can afford to
ignore the problem of the Scheduled Castes and
the Scheduled Tribes. The day the Government
ignores it, the Government is doomed because
we constitute one-fifth of the total population
of our country. But, Sir, it is wrong to say that
the Congress Government has not  done
anything. The Janata
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Government may say that the Congress
Government has not done anything. If they
say so, they will be ignoring the past-action. Sir,
| can give, at least, two examples of what they
have done. Sir, they had taken the courage to
amend the Untouchability Offences Act. Mr.
Deputy Chairman, Sir, you had been there
in the Government and it is under your
stewardship that the Untouchability Offences
Act was amended. Now it is titled and
named as the Protection of Civil Rights Act.
It has been made more stringent, the scope
has been widened. Not only the practice of
untouchability has been forbidden but even the
justification of untouchability on any grounds of
religion or philosophy has also been forbidden.
So, the scope has been widened. Sir, 1say that
the greatest disservice which has been done to
the untouchables in the country has been done
by the Congress Government when they made
this law  more  comprehensive, more
meaningful and more perfect.

Then, Sir, | come to the question of
scholarships. It is only in the recent past that the
Congress Government had taken the decision to
enhance the amount of scholarships by 50 per
cent. So, what | am submitting is that no
Government can ignore the problems of
Scheduled Castes and Scheduled Tribes. If
these matters are not attended to the Janata
Government will be immediately taken to task.
There are certain outstanding matters in respect
of which they will have to take a decision.

Then there is the problem of area
restrictions. Now, let us take the example of
Delhi itself. Here in Delhi, the capital town of
this country, you will find Scheduled Caste
people coming from every nook and corner of
the country. There are lakhs of these people
who are residing here. | will take the examples
of Ma' ras, who come from Maharshtra. They
live in jhuggis and ihonpris. They come here to
earn their livelihood. They work on the roads
and they do all sorts of manual
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jobs. So far as this community is concern it is
not a recognised Scheduled Caste community in
relation to the Union Territory of Delhi and,
therefore, the little beneats, like educational
facilities and some concessions, are not available
to them even though they are Scheduled Caste.
(Time Bell rings). They cannot get these
facilities and concessions in the Union Territory.
So, the problem is to take immediate action to
remove the area restrictions.

MR. DEPUTY CHAIRMAN: That -will
do.

SHRI N. H. KUMBHARE: Sir, only one
more point. Sir, at present the reservation in
employment opportunities are restricted only to
the Government sector and the public sector. |
remember, Sir, when you were the Minister,
you had stated that employment opportunities
for Scheduled Castes should also be afforded to
them in the private sector eestablishments. It
was pointed out very specifically at that time
that there are several hundred industries which
are assisted, helped and financed by the
Government. It was asked why should not
these private sector undertakings also fall in
line with the Government policy in the matter
of reservations in services ? You had said, Sir,
that they too should fall in line with the
Government policy. But, unfortunately, as |
have said earlier, the bureaucracy has come in
the way. No doubt, you had said that this will
be done but actually when it came to be
implemented, an order was issued, which was
an altogether different order. What was the
order ? The order was that the reservation
policy will be followed in organisations and
institutions which are receiving grant-in-aid.
Thus the purpose of expanding the scope of
opportunities for more employment to
Scheduled Castes and Scheduled Tribes has
been cut short. That is how the bureaucracy has
been acting against the interests of Scheduled
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Castes and Scheduled Tribes. This is another
problem with which the Janata Government is
confronted. Sometimes in resolving the
problems of Scheduled Castes and Scheduled
Tribes there will be a clash of interests. There
will be a section of the people who will ask:
Why do you want the private sector to be
covered by reservation policy (Time Bell rings).
These are the main points. | hope the hon.
Minister will give a reply to these points.

SHRI K. K. MADHAVAN: Sir, | want to
make a submission only. | also wanted to speak
but | stand fooled by my party. | congratulate
him for the wisdom, for the surreptitious
wisdom, that he has exhibited. | also
congratulate the Government for the
surreptitious method by which they have
rushed in this discussion and deprived us of
opportunities for proper discussion of the
matter.

Sir, | am a Harijan by birth and | represent
the State of Kerala. We have been deprived of
opportunities to speak. Thank you, Sir.

SHRI RAJ NARAIN: You are acting just
like a Brahmin.

RE. LETTER OF DR. R. K. CAROLI
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